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MOTION FOR ELECTION TO THE
CENTRAL ADVISORY BOARD OF
EDUCATION AND PROGRAMME

THEREOF

THE MINISTER op EDUCATION (Dr. K.
L. SHRIMALI): Sir, I beg to move:

"That in pursuance of sub-clause (e) of
clause (2) of paragraph 3 of the Government
of India (Education, Health and Lands
Department) Resolution No. F. 122-3/35-E,
dated the 8th August, 1935, as amended,
this House do proceed to elect, in such
manner as the Chair- ' man may direct, one
member from among themselves to be a
member of the Central Advisory Board of
Education."

MR. CHAIRMAN: The question is:

"That in pursuance of sub-clause (e) of
clause (2) of paragraph 3 of the Government
of India  (Education, Healthand Lands
Department) Resolution No. F. 122-3/35-E,
dated the 8th August, 1935, as j
amended, this House do proceed to [
elect, in such manner as the Chair- S man
may direct, one member from i among
themselves to be a member of the Central
Advisory Board of Education.”

The motion was adopted.

MR. CHAIRMAN: 1 have to inform

4. Date and time of

election 25th September, 1958
(between 3 P.M.
and 5 P.M.)

5. Place of election. Room No. 29,
Ground Floor, Par

liament House,
New Delhi.
6. Method of elec .
tion Proportional re

presentatiori )
means of the single
transferable vote.

THE MERCHANT SHIPPING BILL,
1958—continued

MR. CHAIRMAN:  We get back to the
Merchant Shipping Bill. I want the Minister to
answer at 2 o'clock  so far as the first stage is
concerned. Mr. Patil, I am making some
announcements about you. You will answer
at 2 o'clock  and from 12 to 2 we have two
hours. I have got here about 19 speakers stilL It
is impossible to cover all of them. You can have
10 minutes each. In that case we may cover 12,
but Mr. Patil will answer at 2.

j THE M'NISTER OF STATE IN THE j
MINISTRY oF TRANSPORT anp f
COMMUNICATIONS (SHRI RAJ j BAHADUR): I
will also like to intervene for a few minutes.

MR. CHAIRMAN: You also will have 10
minutes.

SHRIRAJ BAHADUR: 1 want a

Members that the following dates have been little more, Sir.

fixed for receiving nominations and for MR. CHAIRMAN: For the Minister it is
holding election, if necessary, to the Central more

Advisory Board of Education:
SHRr1 V. K. DHAGE (Bombay): When will

tak th d reading, Sir?
i. Number ofmem-ber$ to be we fake up fie seconc reading, Sir

elected One MR. CHAIRMAN: At 2 o'clock, after he
2.Last date and replies.  Shri Sapru.
time for receiving
nominations 24th September, 1958 SHrRI P. N. SAPRU (Uttar Pradesh): Mr.
(up to 3P.M.) Chairman, the Bill is one of the more
3-Last date and important measures which we have had to
zilggval fggczvég} discuss in this Session. I recall the days when
dature -25th September, 1958 we were fighting, without a national
(upto 11 A.M.) Government to back, to do some small things

for the
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encouragement of an Indian mercantile
marine. We wanted the coastal trade to be
reserved for our nationals. A ridiculously
moderate measure to regulate competition in
the shipping trade on the Indian coast was
promoted by me in this House ana I had to
face unbending opposition on the part of a
Government of which Sir Rama-swamy
Mudaliar, who, I am glad, has now been
converted to the view that the coastal shipping
should be completely Indianised, was a
Member of the Government then. It was
opposed by the Government at that time.
Britain was completely unfair to our shipping
industry and I know that for some share in the
coastal trade, Indian concerns had to agree to
the proposal that they should not participate at
all in the overseas trade. This was done at the
Conference promoted by Lord Halifax.

I have no objection to the Preamble which
sets out the ends that we have in view.
Flamboyant preambles do not necessarily
make a good Bill and I do not attach any
particular importance to it. I shall, therefore,
state my point of view briefly on the Bill and
some of its main clauses.

Our declared objective is a socialistic
pattern of society, whatever that might be.
Actually, we are working a system of mixed
economy with an expanding public sector and
an imporlant private sector. We have, in pur-
suance of our objective, nationalised or taken
over under State ownership and control our
Railways, our Airlines, internal and
international, and very largely our road
transport. Logically therefore we should have
nationalised the Merchant Shipping as well.
Personally my inclinations in 1937, as also in
1958, are in favour of an expansion of the
public sector and if it were possible, I should
have suggested complete nationalisation of
the merchant snipping trade but we know that
our merchant marine has to be developed as
speedily as our resources will permit. The
existing position is clearly unsatisfactory. Our
participation in world trade is only -50 per
cent. Our
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bottoms carry only 12 to 15 per cent, of our
total trade. We fixed our target in 1947 at two
million tons by our Policy Declaration. We
had then a tonnage of 175,000 tons. The
target was to be achieved in five or six years.
We are in the year of Grace 1958. Our target
for the First Five Year Plan was 6 million
tons. We had, at the end of the Plan only
4,80,000 tons and we had ordered 1,20,000
tons. Our target for the Second Five Year Plan
is 9 lakh tons. Shall we be able to achieve this
target ~ without  foreign  participation?
Undoubtedly the best way of achieving
foreign assistance would be to borrow
through loans but foreign loans will not be
easy to secure. Our foreign exchange position
is unsatisfactory. We need loans for other
developmental purposes, of our Second Five
Year Plan. We cannot hope therefore to get
foreign loans for developing our shipping
industry. It is desirable, therefore, that we
hould not rule out foreign equity capital pro-
vided we can get it on fair terms and with due
safeguards.

Scindia is our greatest shipping concern. It
is operating as a monopoly. Thirty shipping
concerns own a tonnage of 5-8 lakhs. In the
public sector we have a tonnage of 60,322
tons. The Scindias have a tonnage of 2734
laKhs G.R.T. and the Scindias have a profit of
Rs. 2-27 lakhs.

SHRI V. K. DHAGE: Rs. 2-27 lakhs?

SHRI P. N. SAPRU: Yes, Rs. 2-27 lakhs.
The rest of the profits are made up by the
other concerns. The present position,
therefore, favours one concern to the
exclusion of all the other concerns. Why this
House should be soft towards a monopolistic
concern passes my comprehension. Participa-
tion of foreign capital in our concerns is,
therefore, necessary for some healthy
competition among shipping concerns. It is
desirable to brpak up, for the very socialism
by which we swear this monopoly of the
Scindia shipping concern which owes its
inception to the genius of Mr. Master. And
now the great Ramaswami Mudaliar has just
discovered that it isnot
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[Shri P. N. Sapru.] to ask for foreign
capital. I am alive to the dangers of allowing
participation of foreign capital. Even foreign
loans are not without danger for countries
such as ours which wish to steer clear of both
the blocs. But we have the provision in clause
21 of this Bill. I need not read that clause.

MR. CHAIRMAN: No, you need not.

Merchant Shipping

SHRI P. N. SAPRU: There we have the
necessary safeguards. We have provided for
the Indian Register and we have laid down the
conditions under which foreigners will have to
work. After all the management will be
Indian, only one-fourth of the directors can be
foreigners. The chairman will be an Indian.

We can also take over the concerns after
paying reasonable compensation that we like.
Above all, our laws and not the laws of any
foreign countries or of any foreign directorate
will determine to what ports our ships shall go
and how they will observe the rules of
neutrality to which we are pledged Even
President Nasser was able to nationalise the
Suez Company overnight. I do not cite that as
an example that we should follow. But what
we have to remember is that after the Abadan
case, it has become absolutely clear that the
International Court of Justice has no
jurisdiction over companies registered under
the law of the State in which they are situated.
Therefore, there can be no objection to
participation of foreign capital to a limited
extent of 25 per cent or 33 J per cent as was
suggested by some or even 40 per cent. We
shall need Rs. 300 crores if we wish to reach
the target of two million tons by the end of the
Second Five Year Plan. [ regard the
safeguards which are to be found in clause 21
as satisfactory. I am not, however, opposed to
the new clause which gives power to the Gov-
ernment to alter the proportion. I am rather
concerned at the remark of Mr. Patel in which
he said he would rather cut down than increase
participation by foreign capital. That remark
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is not likely to encourage foreign investors to
come forward with investments in this
country. I am also amazed at the view
expressed by Mr. Patel when he proposed to
discriminate between those concerns which
are entirely Indian and the other concerns
which though of Indian origin have foreign
capital to the extent permitted by clause 21.

THE MINISTER oF TRANSPORT AND
COMMUNICATIONS (SHRI S. K. PATIL) :
May I say that that is wrong?

SHRI P. N. SAPRU: But this is what you
said yesterday.

SHRI S. K. PATIL: I did not. I corrected it,
Sir, when I got up and explained the 1947
Resolution. This clause replaces that
Resolution and now there is no distinction,
when the clause stands as it is.

SHrRT P. N. SAPRU: I am glad to be
corrected on this point, or rather I am glad yau
have made your position clear. But not only
would that remark have had an adverse effect
on the development of Indian shipping, but
such discrimination would, I venture to think,
be contrary to the letter and the spirit of article
14 of the Constitution which ensures both
equality before the law and equal treatment of
laws to all persons, including I think juristic
persons.

. MR. CHAIRMAN: I think you should close
now.

SHRI P. N. SAPRU: Just two more minutes
and I will close.

The point is, a ship entered in the Indian
Register is an Indian ship and the fact that it
employs 25 per cent foreign capital is
immaterial from the point of view of the law.
This is the law as laid down by the Supreme
Court and by our superior courts. I do hope
that in view of the proviso and particularly in
view of the assurance that has been given by
Mr. Patel. that the new proposal will not
operate so as to keep off foreign capital.
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Mr. Chairman, I would like to say one or
two words on the other features of the Bill.
This National Development Council or this
Shipping Council—whatever it is called—
will be functioning. Let it be an advisory
council, but let it be a council whose advice
will ordinarily be accepted by
the Government.

The second point is about this Shipping
Development Fund. I think this fund should
be liberally helped by the Government. I think
the proposal is to allow it a grant of Rs. 7
crores. I think it should be more liberally
helped.

Thirdly, I would like to say a word about
our seamen. I took some interest in the
welfare of seamen in the old Council of State
and one of the things which I want to say is
about the health conditions of these men. This
should be very carefully looked after. As a
member of the Bhore Committee I remember
the evidence given by these seamen. We
visited these ports and you know what life in
our coastai towns is. Often they contact vene-
real diseases. I think some effort should be
made to see this does not happen. And in th's
matter we want not only the cooperation of
non-officials, but we do want that this work
should get the cooperation of the trade unions
and the non-officials and the Government.

With these words, Sir, I come to a close. I
would say that I generally support this Bill
which will encourape the development of the
Indian mercantile marine. This Indian
mercantile marine is necessary not only for
our shipping purposes and for earning foreign
exchange, but also for the purpose of acting as
a second line of defence. Sir, we were a great
maritime country once. Let it be said in future
that we are a maritime country.

Dr. P. V. KANE (Nominated): Mr.
Chairman, I shall only address' myself to
clause 21. I find that there is a great
difference of opinion on this. Many speakers
have spoken on  this
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and several amendments have been proposed.
The particular point of difference is the
proviso.

[MR. DEPUTY CHAIRMAN in the Chair.]

The hon. Minister, at the beginning of his
speech, introducing the Bill, said many things
with which we are not just now concerned.
What I am saying is this: Why do you want
the proviso as regards the Central Gov-
ernment? I do not understand it at all because
if you are going to completely control the
organisation, by way of having the Managing
Director, the Directors and allow only 25 per
cent, capital is to be provided by these people,
what will they get? They will get practically
no control and they can expect only the
dividends, if at all, because at times these
concerns may be running at a loss. They
would prefer to give you a loan spread over
ten or twenty years and at 5 per cent, or some
such per cent, of interest. That will be a better
thing for the foreign capitalists. I do not think
even this 25 per cent, will be sufficient to
attract people. If you want foreign capital to
come under this clause, then I should simply
have you say that "a major portion of the share
capital" instead of "seventy-five per cent."
That will leave a large margin for the
Government to act according to the
circumstances. You might say "a major
portion of the amount" or "not less than 51 per
cent." There is some amendment which speaks
of 50 per cent., some of 60 per cent, and so on.
Some also speak of cent, per cent. We have to
make up our minds as to what we will put
down under clause 21(b) (ii), whether it
should be "at least seventy-five/ per cent." or
"a major portion of the share capital". That is
one of the criticisms I should like to make. If
what the hon. Minister said in the beginning is
correct, that we want our marine to be entirely
our own and in an emergency to be useful in
various ways, then even this 60 per cent, is
rather a large order. No doubt, ours is a small
marine. Even at the end of the second Five
Year Plan, our overseas carrying capacity will
be 15 per cent, of the whole
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[Dr P. V. Kane.] requirements. Ours
will be a very very small marine
practically as compared with the world
marines. Therefore, I think this idea that at
some distant future or a near date the mer-
chant marine should guard our country or
help the Navy of ours should not be there
at all as an object. If really a war breaks
out, I really wonder how in this modern
age of Atom Bombs and Hydrogen Bombs
these merchant marines are going to be of
help. The Atom Bombs, the Hydrogen
Bombs and the Cobalt Bombs will have
devastating effects and so, we need not put
in any way this thing as one of the guiding
principles of our policy. What we should
say is that we want to come to our own.
We have always been under leading
strings and we want to have our own
Marine. If you have not sufficient money,
then borrow instead of holding out such
terms. That is what I am making out. This
sum of 25 per cent, is not sufficient
inducement to any foreign capitalist to
come here particularly when you say that ¢
three-fourths of the total number will be
the Directors appointed by you, the
Managing Director must belong to your
country, etc., etc. I do not think these
would give any very great inducement.
That is what I am driving at. If you want
to give power to Government, then simply
say that the Government may, by
notification in the official Gazette, specify
what majority means from time to time,
what "major portion of the capital" means.
That is all. Once you fix this 75 per cent.
Government cannot do anything, and
allowing the Government to do things is
not proper. You should say that the major
portion of the capital will be our own and
then Government should be allowed to
say, from time to time as the requirements
increase or decrease, what is meant by the
major portion. That is all that I have got to
say.

Merchant Shipping

Thank you.

SHRI MAHESH SARAN (Bihar): Mr.
Deputy Chairman, I am glad that a
comprehensive Merchant Shipping
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Bill has been after all introduced and
soon shipping in this country will be put
on a sound basis. I strongly approve of
the amendment to clause 21 which was
moved in the Lok Sabha by Shri
Raghunath Singh and which was
accepted by the Transport Minister and
by the Lok Sabha.

Now, Sir, th« proviso says:

"Provided that the Central Gov-
ernment may, by notification in the
Official Gazette, alter such minimum
percentage, and where the minimum
percentage is so altered, the altered
percentage shall, as from the date of
the notification, be deemed to be
substituted for the percentage specified
in this clause."”

It gives the Government the authority to
change the percentage of foreign
participation according to the needs of the
times. Now, Sir, in considering such a
Bill, the first consideration should be the
national interest of the country. So much
has been talked about the national interest
and I should like to emphasise that the
national interest does not mean Indian
participation alone but it means that the
shipping concern is as strong as possible,
that all cargo of the Government of India
and those coming to India should be
shipped in Indian ships so that as much
foreign exchange as is possible could be
erned. Then, again Sir, the management
of the shipping company should be in the
hands of the Indians so that the majority
of the Directors of the company should
be Indians. These are the essentials and,
therefore, my submission is that if these
conditions are there, it does not matter
whether foreign participation is to the
tune of 30 per cent, or 40 per cent, or
even 49 per cent.,, because if the
management is in the hands of the
Indians, it would be run in the interest of
the country. Therefore, my submission is
that it is really very heartening to find
that this provision has been included. If
later on we find that foreign capital is
needed for a strong shipping industry, if
such a shipping industry could be had by
foreign participation but  under the
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management of Indians, then I think we
should allow more than 25 per cent, if it is
necessary. I would only add that in the
name of national interest we should not
do things which will hamper the progress
of shipping in India. That is the main
point which has to be considered by all of
us and I am sure that if the points
mentioned by me before are kept in view
and the proviso as it stands forms part of
clause 21, we will find that foreign capital
will not be able to dominate the policy of
Indian shipping. Some people are
advocating that there should be no
participation of foreign -capital in the
shipping concerns and they feel that they
are advocating this in order to serve the
national interest of the country. I feel, Sir,
that they are not doing anything of the
kind and I will try to show how. In the
present circumstances of the country, the
only hope for building a good shipping
organisation is to have foreign capital in
fairly large quantities, keeping in view the
fact that the management is
predominantly in the hands of Indians. In
order to prove my point, it is necessary to
go a little bit into previous history of
shipping in India. Sir, previously shipping
was governed by the British Merchant
Shipping Act of 1894 but by the
Resolution in 1947, 25 per cent, foreign
participation was allowed but all the
Directors were to be Indians. No foreign
capital was forthcoming because of this
limitation. In the first Five Year Plan Rs.
24 crores were allotted to shipping in
India and in the Second Five Year Plan
Rs. 37 crores were allotted and the rate of
interest was as low as 3 per cent. The
amount was repayable in fifteen or
sixteen years. In spite of all these, Sir, in
spite of all the concessions that were
given, the Indian shipping companies
have not made much progress. At present,
only 6 per cent, of our trade is covered by
Indian shipping. I should emphasise that it
is only 6 pet cent, and we spend every
year Rs. 154 crores in the form of freight
charges.

Merchant Shipping

From the above it is clear that in
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spite of all the help the shipping in India
has made no headway.

The present time is most suited to have
expansion of the shipping trade because
of the following reasons: Prices of ships
have greatly fallen. Because of the
Government giving representation to
people supplying foreign capital on the
directorate of the shipping company it
has changed the attitude of the foreigners
and from the evidence it appears that how
they are willing to invest money in Indian
ships. Because the foreign exchange
position is becoming difficult day by day,
therefore the shipping companies aided
by foreign capital will be able to earn
good foreign exchange as Government
would send the cargo to foreign countries
in the Indian ships.

Now, Sir, why is foreign capital pre-
ferable to foreign loans? A lot of talk has
taken place that we should, instead of
asking for foreign capital, ask for foreign
loans. My submission is that foreign loan
is difficult for the following reasons.
Money market is tight. Even there is
difficulty for Government to get foreign
loans, so it would be very difficult for
any shipping company to get any foreign
loan. Then, Sir, the rate of interest on
foreign loan will be between 5 and 7 per
cent and it will be repayable within six
years, so it will not be profitable for any
company to take foreign loans. Then
again, Sir, there is no inducement to
foreigners to invest foreign capital as
loan in India in the shipping companies
because they will merely earn interest
and will have no hand in the
management. But under clause 21 they
will now have certain control also. If we
carefully . read clause 21, we find that
even when the share capital of a
company held by foreigners is 40 per
cent or even 49 per cent, three-fourths of
the total number of directors of the
company would be citizens of India; the
chairman of the board of directors, and
the managing director, if any, of the
company would be citizens of India; the
managing agency, if any, of the company
would be citizens of India. ~ Therefore it
23
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[Shri Mahesh Saran.J clear that the
control would be predominantly in the
hands of Indians.

Merchant Shipping

I do not see why under these cir-
cumstances, if a shipping company
flourishes by foreign capital, we should
fail to avail of the opportunity. To me it
seems that for a true Indian it is real
national interest, to see that, irrespective
of all sentiments, shipping makes rapid
progress.

Sir, I would submit that after hearing
the speeches in the House 1 feel
convinced that we are taking a very
narrow point of view because some of the
Members are wanting Indian
management, Indian control and Ind'an
money. Indian control and Indian
management is all right, but so far as the
money portion of it is concerned, Sir, if
we stick to only Indian money, shipping
industry will have the same fate as it had
before, and there will be no chance for
any expansion in the near future. So from
all points of view that I have put forward
it is necessary that we should have the
option to change the ratio of foreign
investment. If it is necessary, we can
make it 40 per cent, or even more, so long
as the management is in Indian hands.

Thank you, Sir.

St wegy Twmm @m (Tt
gurer) o fedt JgvAw wgEm, §
fa= &7 quT v w7 § AT g g
IE @ I AT wwmar g fw e
% 9 W7 7 fawr agrm o § 9w 4w
o wmifa § ) 97 929 57 gET 957§
& fegearar fuffier ar st <fser
| 340, AT FGIAL FT T AT HIT
Y T tafer 5re 7@ i, I
HTT 29 TENT & W I99 ATCH 7 F75
T AT AT £ A T gd 1§ wleqanh
& \ w ara (oradr 57 787 § 78 TH1 22
& Mg 3 AT ag § B fegmm
s fafer w1 e arar s )
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“ga fafor” feesr w371 ? g
#r fafier # 2wk ar d ? aga
A 72 oy g€ f 99 @@ TR A0
w1 § T femgmam & fafer & wA o2
g T ot gmi¥ o  amy foar 2
az fergeama # fufr § ) gfr 9w &
foraat avr =g e & e F A
fersr § 17 @7 T 4 fafor £
§ IH ATTAT FT FUA AG§ WA
# AR AEL FT AFAT F | FT HIAT
Tforee T o7 1@ § A1 I9% WA 48
2 o g amvdr o &1 o0d F197 %
ATARA, U7 G A7 & HrAga AT &L |
ag WFIZ § W7 TE T AFAT T §1
ATAT &, 97 29 O% g 1 i o S
7 gurer fafor g2t #1 gaa fTar 47
FAHT IoTa 247 w7 i 4 g wfereex
§ miw faar & | g avg qwd aw fafew
A9 & WAgT 4 WX WA 47 Fg
fegr s (% frfew /mr a0 wEea
gromg A g oo § @ i,
&1 A9 F1 W WIAAT | AE FIE T AZ)
£ 1 ar fx & 3w g, o faw
wwas 78 § 15 gwra fafor gy
& ST FAT FeH AT AGT 9T FHHT
WIAR T ZW A4 HEF & HATET
#1 FFATE AT AT RAIT AT ) T
HFAE § WY TH NFAZ T 9L A IAT
ST &t AT Frav | g e 997 §
& gmdr wudr Torfmr g o woAT fafoer
% w17 a7 gLy @@ &1 A G ghmar
A7 & AW AET AT FH WOAT FAAT
TEEET T 5 AT IARI FaA Fe Fogr
sma w32 gwidr [t § 1 gadn a7
waw a7 Mfgd | g7 7aw am wvfzgd
FHE AT HAT BT A [ FT ATHAT A
1 &% wa® da1 Arigd I, A7 o
fafem S grw & | T FGI AT FA
IR g1 W@ §, W F& T A FT
% §, 7z faw 3@ fog § & g wi@
Figew @ FifwATT § AT A 4
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feona arr MET §, W 97 aw A
I AYE qE99E 31 AAN 44 3 | AT
FT ST HTHET T 4T, 99 AHA 7 707
FAT  AIGT AT T FLE AT TG
Fad mF, a1 qulFEs 74 91 fF 77
AR O F WA FT GAT AEA |
faT g8 Fars S5 i ik fiqe
HT Z1Aa AT A HIT G FE 4T TZH
g% 7 fawar gq 9941 § & andr
¥FT wigT Aqiw f2ha &, faege awa
"I T @nd A o a3 FAAE 3 |
A gl § FFw fF g o
warr At fegema & wf, ag wAw
9849 ML AT FEErEw T aa Aqr
IHFT FIAT ¥ AT FART MITAC
FF AT | g9 I AITATT FT 37
FCT AEA &, AUAT HOATH WHT
aprFEF AR A AT A w i
g S Wt qiwT 91 g f A
qF 4T F UF AaE g1 w g fF
witd afes wars frgr s 1 &9
98¥e ¥ W7 ¥ uE gsAE Gz
wENFH AT | a4 41 w40 am gu F
s q qvdz § F1E f gz mi | F
wizgd § fF Fim wamr & s
97 5417 &1 | W17 A §HA JART a7
¥ qaowg ¥ {—F wwEy 4 oA A
QW AT T A @7 §—aT g
TERT WAL AT AR AT FA =]
7% ¥ wrary w5 § [F B W -
T AFTIT | T IS £ B H Gz
a314 #1 7 @ena 2|y, 9 QA 2
TR qIF HOAT | FHEI T T
FIT A1 AMOFT T T4 T 5 A
gmar w07 wa gw fafawr § &7
FA< 47 | WY gAF WA A 9,
S AT TETE 91T ) 6
T I F0E 1971 F @9 q w1 AEw
®§7 4T AT T G FA 7 AT A
@ §, #ar waHr s w4 g 7 fas

UF STE = AT g AT &, FAw q |
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T HYT ATET § | W qaqqE i gl
AAweE TE AT A T wE § AT
&1 IEiT £ PF A o 7 w1z @
Zlifz TAT 4T § TAHT EW T W 90,
93 %157 4T W aF | o (o
70 AgA TG TIA TI GAG FE OF
74T F | 9 FH AN TAATAE FT W
7§ W &% 9% §, aEwT o fw
w7 7 foar aavwe o 9 & fgd
oY, gadr agf &t fev 4t fad Jard
FAT BOAT I 9% § =+ frar o
F AEEE W GNEE g
9T FAT AEEAT 9 wwe ifad o#w
wTy FA 1§ FE g, g
& HFAT A ZATE o g #57 arel-
o HE AT F aga &7 T & Wi g
T IR A1 w7 T § Ar}
ZATEY ZTAT B |@IE AT qAAEaa
FTL | FTE qag FE gr Tifzd
fa ot 20 %8 & wivw $ 927 F famr
aw gt fafer it § aow 787 #7 o
i T e § v Ed ww,
TE FE G AE L FEA | AE T
f 9w a7 77 9 &1 7 avar a8
Fiar am § 7 w18 f &, A e
& 1% TEAT § AT TR qamr |
ag &4, |1 IA9 41 AT TF A}
afefem §, § mmaar 4 § 1 Sffew
2|y a1 ag qar 5= fr e, %
UF @A Yo FATL A AT IHE WIgd
€97 AT H ST VAT AT 47 9% 997 &7
71 § | AT AT F qariaF Gfed | i
# 1 7aar §  gar ¥ weA dav
T FT AT 74T g | ZHIT AT T
az & fF 9% =T qur 17 arar § ar
& 3% fogra & & T £ f 4@
WIET 547 At |@r g1 v s g
ST AT § 39§ AT qEE O A
gfogae Fafe 7 39% § did T A §
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At qaraat e ST E i feus w T T § FAT I TH FT AT F A G |

qTE & ST g T IR gy faw
I HIZ W AT | A BT AT
q o4 FY @ 98 WX I 2 faq7 90,
AT F T FT I IAATHE FL AR § |
5T 1 wea § Wity gfEdt & fireer
FT ? AL ACH AL A6 T AT AT
F @ {19 gzt am F fag
wiferer 7@ ¥ o § ) Aoz 1w
e fod i aer g | f5 Aoy €
" e we wg @ d i oar fafer § wRe
gfEEr f 7= @ T1fER, T A
19 T agl awar | F wgar g faegw
U9 § 7% 19 | T2 ATFAT ¥ faenw
) Wi MT W FarFar g
& &1, W1 g9 |a 9 & | 38 41 qrAv
g€ ara § fr wre site Afgea g0 47
At gawr et wodfrar ag § 7 ame
# T A =X @ | o AfET, g
AN SATEEE A E T A agi i fE
a0 AT A 3 g g | Rafier $et
q AT AL AW F w7 @ § e
3330 & ATt A fr W dfirer
qgt ury | oY I B 9w A
gt s Taeae PR & s
TG & 3 F7 A E 7 T 0 wiwa
#fmar sfadt s gd frame ?
a1 I9% FIT T qQET {9 9 g,
qg WL AW § @ AT W7 § T
#1f awz A7 e | fer max &Y
ara & 5 ST FinE 7 98 Sfvew
W A AR F AT SR AT ST
f uF aog & @ 2, wwE THA
FT 719 AET Awdl, qgi @1 w9Aar w0
I AT § | AT 9g |AT AT A
oo & w7 e d wgar g 5 we
FATE SUTAT EY 7§ AT IEwT Wy A0
I | g e w0 9% 7 ¥ AT
AT ATEAT | FT W7 TARY T TFT

f mmdT #fiee sa#r ard, five agf
¥ feniz fear s 6 s i@,
T A &, B dwfqEd w1 W o
& ST, A A & W B A
A Aad | g 7z § i e dfew
o og @ e " IR @
w77 9T M9 g3 Z1fore fF area, s
g @ dffsm ar I A aw
ar e fsT & 38 offm ) 9 A
WIR HEd @l § ) a1 Ared, gane
T H F1% ANG AT & (F BT Hlqed
FT AT FATC FHA T WG | HPE
qifeefr oF T ATE ¥ A qeve
A% qAlas &W & W, T4
Faeie § & AT AF 7§ § af6T AE
AT g wE wvE # B gw sw arfea
FT AZA | TAT WO T FAT TAGHE
& wa gfaws fe fr ag wodt o9
oiferst ®1 A5 | TEH AT TG T
i@ A g fF A W A
HreT wfed wrr ot gt &
R & A Iq AR 77 §, FIA
FT ¥q ¢ A gafau ag 91 aew
qWdz g7 HIE AL KT AT AR B |
T FH A SAGTHE H AET T B F |
AT G T W EAN TF | WA WGz
F 9GS gL ST § {1 AT 7 FIiEwe g
1 A | g T Ao g e e g
o qifeare § TEw A d gfawE
T AR E | AT A ol e &
Y T AT T TG 9T AT BIT FE
# a7z IEa! fawga w57 far
o S 6 e A g A R
(Time bell rings.)
€9 aF W1 TEATTAT WA o -
Ao frmr 2 ook aA ar g gu f
oy Ayt Wt & faaar owdr W
R Awd § W N e F ow IAHT
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arw AT 1 wrfEAR W AT A4 w0
fr 91 72> FETEAt 91 3§ &
TG M | AT 3¥ DIEFT F Jqw=T
I FIA A, A FIE TF TG
Stew figT Wt § wvaw fafaex
WH IFEE QR FEfAREE
grearg FEm fr @ grow &1 §9 39
FAFA@ACTHF A\ TA G F
ATET ¥9 5TEr W AT AW § I
g9 F | FT JW AT § HRA $few
A a1 FW § IET AW T gA ateF
AL Fa 7 w7 7@ &, fos
Ifd gawr gaa1 a3m, faadk adx
9 A TG TN G § | ITF ATEN
[ TH FT AT FF A TR E
ag ATA L ARATT FT ATA E \ g AT
N TWR A TERE FAET AfEA
stmam g s @A moam
2 four s fF aTETT g A A
qEt A Fx won | grd e
qg> 91 faw ar 4 soF 9ad 47 ve
A Hfyew wars s fan g1 ke
AT qF qwa i fFgrew f
g & Tadz BT 4EF IF AT
Mg 1 AV WA FEAT A & B oz A
#1 afsas  Ardfifara & g e far
AT | ANL FTHIT $TET A1 A7 a1
AT gt & 87 g afsers i
¥ fou e far am A7 T sg 7
TR fFar T
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da i F A ug sgar g fe
9 359 fa4m § &6 SErEE § AR
TRGET F A gaF gl
W8, T I gAS gHT AT 1 A

FEFLH GHATTAE ¢

PaNDIT S. S. N. TANKHA (Uttar Pradesh):
Mr. Deputy Chairman, I welcome the Bill
before the House. As the hon. Minister has
told us, there are some very good features in
this Bill and the greatest advantage which
the Bill confers upon
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the country is that it is for the first time that
an enactment is being made whereby ships
owned by India or flying the Indian flag will
be registered in this country. So far, as we are
aware, there was no such law on the subject
and the foreign ships were plying in a manner
that crippled our Indian shipping.

Another important feature of the Bill is the
creation of the National Shipping Board and
the provision of a Shipping Development
Fund. The idea behind this creation of a
Shipping Development Fund is to develop and
increase our shipping industry and as such it
is desirable that as gireat a percentage of this
Shipping Development Fund should be kept
apart for the expansion of this industry in
future as can possibly be done.

Then, Sir, in the National Shipping Board
you will see that a good part of the
membership has been made non-official. It is
true that a certain number of members are to
be nominated by the Government, but in
doing so I do not think the Government will
appoint many officials. It will naturally try to
put some experts on the Board who would be
helpful in encouraging this venture.

Another important feature of the Bill is that
the home trade shipping has been defined to
include certain ports in the Federation of
Malaya and Singapore also in addition to
Burma and Ceylon. This means that our
Indian ships will not only ply along the coasts
of India but also to these ports and to these
said countries.

Then, Sir, I also welcome the increase in
the representation of Members of Parliament
on the National Shipping Board which has
been provided under the Bill. Formerly, there
was provision for only five persons. Now, it
has been increased to six, wiereby two
Members of this House and four Members of
the other Hru*e will be members of the
Board.
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[Pandit S. S. N. Tankha.]

Now, Sir, while pointing out all these
major good points about the Bill, I will
venture to say something with regard to
clause 21. You will remember that I
asked the hon. M nister yeserday after he.
had finished his speech introducing the
Bill as to whether it was a fact that
formerly his position was that he was
prepared to take in foreiga interests in the
shipping concerns to the extent of 49 per
cent, as against 51 per cent. Indian
interest, whereas now his position is that
he thinks that he cannot go beyond 75 per
cent. Indian and 25 per cent, fore gn. The
hon. Minister was pleased to say that I
was mistaken and that tnat was never his
line and that he had never taken up this
position. I would have been glad if that
had been correct. But may I invite his
attention to the Report of the Joint Select
Committee, at page (xvi) from which it
will be found thai I was not mistaken in
my statement. I will have to read a little
part of it, towards the last paragraph on
that page: —

"This time, however, owing to the
greater awareness about shipping and
its possibilities, the total amount of 45
crores available for the Second Five
Year Plan was picked up almost within
a year of its announcement, but owing
to the prices of tonnage having risen r
the meantime and difficulties having
arisen about foreign exchange, it was
feared that by 1961 the target of
9,00,000 G.R.T. will be short by
2,00,000 G.R.T. At this stage, in
September, 1957, the Minister for
Shipping courageously announced in
the Lok Sabha that despite the
Resolution of 1947, he was prepared to
consider the common industrial
formula of 51:49 for participation of
foreign capital in Indian shipping too."

This statement is also reproduced in
another minute of dissent. So, I have not
made a wrong statement. That is my
position  You will see that at

[ RAJYA SABHA ]

Bill, 1958 4290

pages (xxviii) and (xxix) again, in the
minute of dissent of Shrimati Savitry
Devi Nigam there is mention of another
percentage acceptable to him. On page
(xxviii) the last two lines read:

"Therefore, keeping other factors in
the definition of an Indian Ship the
same, the Indo-foreign participation
should be changed from 75:25 to 60:40
which is not far removed from the 66-
2(3:33-113 suggested by the Minister
of Transport
himself."

I take it that these statements are correct.
And then, Sir, in the minute of dissent of
another Member also, at page (xxxii),
you will find the same words again that
such a statement had been made by the
Minister in the Lok Sabha in 1957. 1
do not

think, Sir, that this important i
statement could have been the

private view of the hon. Min-
ister, but I take it that it was the view of
the Government as given by the hon.
Minister. It is possible that Government
may have changed its mind since then,
but since the hon. Minister was pleased to
say that my information was incorrect, I
had to place this before him.

P.M.

Now, Sir, let us not be idealists or
dreamers but let us look at the actual facts
as they exist before us. The question is
whether it is possible, on the basis of
75:25 participation, for Indian concerns to
achieve the targets which have been
aimed at in the Plan. Let us see what the
real position is? During the First Five
Year Plan we find that the target of
shipping had not been fulfilled. The target
which was fixed in the First Plan had to
be carried over in the Second Plan to the
end of the second year. Now the position
during the Second Plan period is that a
target of 9 lakh tons was fixed out of
which only 7 lakh tons have been made
up. The hon. Minister expects that the
balance of 2 lakh tons will be made good
within the Plan period.
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[THE VICE-CHAIRMAN (SHRI P. N.
SAPRU) in the Chair.]

Therefore, Sir, we have to see if with a
proportion of 75:25 we have money enough to
complete these targets within the time fixed.
You will see, Sir, how during the Second Plan
period it was possible for the Indian
companies to lift up the money which was
placed at their disposal. That was possible for
them only, not on their own resources, but
because the Central Government gave them a
loan of 80 to 85 per cent.; so that it was only
about 15 per cent which was invested by the
companies, whereas the other portion of 85 per
cent, was a loan to them repayable over a long
period. Now, Sir, if our Government is in a
position to advance as much money as 85 per
cent, of the venture, then I submit that it may
be possible for the Government itself to invest
another 15 per cent, and have the undertaking
nationalised instead of allowing it to take its
profits from us and allowing the undertaking
to remain in the private sector. According to
all calculations which have been shown by
some of those hon. Members who have
appended their notes of dissent, it is
abunduntly clear that it is not possible for the
Indian companies to achieve the target aimed
at in our Plan, and that if the Government
sticks to the present position that the rates of
foreign investment should not be above 25 p.
c. then I am afraid those targets will not be
achieved. Anyway, Sir, the proviso which has
been added to clause 21, at the instance of our
friend Shri Raghunath Singh, Member of the
other House, is a very wholesome provision,
and I am greatly obliged to the hon. Member
of the other House for having brought in such
an amendment.

SHRI JASPAT ROY KAPOOR (Uttar
Pradesh): But he wants to apply it to your
disadvantage.

[23 SEP. 1958 ]

Bill, 1958 4292

PANDIT S. S. N. TANKHA: I would suggest
to the hon. Minister that he should make
every effort to see that the shipping target
aimed at in the Plan is achieved by us even
though it may be necessary for him to have
greater foreign participation than has been
fixed in the Bill.

Sir, with these remarks I support the Bill.

SHRI RAJ BAHADUR: Sir, I will confine
myself to three points only. Firstly, in regard
to the observations made by Mr. Dave in
regard to clause 150; secondly, in regard to
certain observations that have been made by
Mr. Tankha, Dr. Kunzru, and some other
members about certain statements which 1
made in the other House in the last session;
there, I would like to touch upon the
background; thirdly, a charge that was
levelled at us by Mr. Sekhar that the shipping
companies complain that we have done
nothing so far as their development is
concerned.

So far as clause 150 is concerned, I will
give the background. The background is like
this. In this particular industry we have got a
special institution which has served as a potent
and effective instrument far settling all
disputes between the seamen on the one hand
and the shipowners on the other; I am
referring to the National Maritime Board. All
disputes are referred to that body. In case they
are not settled through that body, the good
offices of the Director -General of Shipping
are made use of, and I can say that in almost
all cases he happens to succeed, and no
disputes are left unsettled. Even so, suppose
there is a case where the dispute still remains
unsettled, for that a provision has been made
in clause 150 for compulsory adjudication.
Now, in this particular industry we have got to
deal n6t only with our own nationals but with
foreign nationals as well. I may straightaway
say that we have got as many as 60,000
seamen, and out of
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[Shri Raj Bahadur.] these 60,000 seamen
only as many as 5,000 on an average get
employment on our ships, namely the Indian
ships; the rest of 55,000 people have got to
look for jobs on foreign ships. Therefore, on
any dispute that arises between these foreign
shipowners and our seamen, we shall have to
take a view which should be correct in its
perspective and also in keeping with the best
interests of the industry itself as also of the
seamen. It is obvious that we have got
competitors in our neighbourhood who would
like to supply seamen recruits, and we also
know that we would not like to lose such a
precious and such a valuable ground of
opportunities for finding employment for our
seamen. That being so, we can well realise
that in case an award is given by the
adjudicator, and the Government, in its
discretion, deams it fit either to reject or
modify it, that should be the last word on the
subject, because after all having passed
through all these stages, I do not think that any
injustice can be done to the seamen simply
because in an old case, one out of one
thousand, the Government thinks it fit to
modify or reject an award.

SHRI ROHIT M. DAVE (Bombay): Does
the hon. Minister remember the Bank Award
case?

SHrR1 RAJ BAHADUR: Sir. 1 very well
remember the Bank Award case. But I may
assure him that there is no such body in the
case of the bank employees as we have got in
the ease of the seamen, namely, the National
Maritime Board and the two cannot be
compared. If an analogy has to be found, a
suitable one will have to be pointed out for
that purpose. Apart from that, he said that
perhaps, the Government may also misuse the
clause in question to its own advantage
because it also runs certain shipping concerns.
He referred to the Eastern and Western
Shipping  Corporations. They are
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shipping concerns. He, however, very well
knows that they are joint stock companies and
they have to abide by the rules and
regulations; they have to act in accordance
with the law prescribed for that purpose and
no advantage can be taken and no misuse can
be made of this particular provision.

I will next go to certain observations that
were made by Shri Sekhar. I will not take
much time of the House, but I would like to
say a few words about the complaint alleged
to have, been made by the shipping companies
that the Government had not hitherto given
the required support to shipping for
expansion. Sir, as the House knows, we have
already given loans to these shipping
companies to the tune of about forty crores of
rupees—22 ¢ 5 crores in the First Plan period
and the remainder in the Second Plan period.
And he also knows that just to accommodate
them, we reduced the rate of interest in the
case of loans taken for coastal vessel from 4£
per cent, to 3 per cent. Then he also knows
that loans have been given to these shipping
concerns for buying ships equal to 60 to 90
per cent, of their value. Again, we have
made a pro-
vision for the control of shipping in the
Control of Shipping Act, 1948 which will now
be incorporated in this particular Bill and
under it we have provided for coastal
reservation for Indian shipping exclusively.
For
i the rest, we cannot also ...

SHRI N. C. SEKHAR (Kerala): My point
was with reference to the complaints of the
shipowners that the tonnage available is not
fully utilised by the Government.

SHRI RAJ BAHADUR: About that also, the
hon. Member should know—and if that is his

only complaint, I will restrict myself to that—
that we have recently set up a Coordination
Committee whose object
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is to try to devise ways and means to 1
enjsure thait all the Government cargo,
particularly that of the State Trading
Corporation, is carried in Indian bottoms
as best as we can. With regard to private
shippings, we are in a difficulty because,
we cannot) entirely control the private
trade. It is for the private trade
particularly that which is in the hands of
our own nationals, to see that they use
only the Indian bottoms so far as they are
available and not foreign bottoms. Apart
from that, I think that it is for us again to
consider immediately what steps we can
take to do the desired thing to achieve our
objectives in this respect. He also knows
that during the course of the last so many
months during which we have suffered
from an extreme stringency of foreign ex-
change, we have tried to provide the
necessary foreign exchange component to
our shipping companies for financing
schemes to buy ships and as much as
50,000 G.R.T. has been added in the last
one year or ten months. Let us also
remember that we have tried to open new
routes. We have concluded certain
agreements in regard to opening of new
routes to the U.S.S.R. and Poland. He also
knows that recently, we did all that we
could do to finance all those arrangements
that had to be made for giving facilities to
the Scindias to introduce a service to the
U.S.A. rather to revive their old service to
that country. The very fact of the coming
into being of the two Government
corporations will show that we are
determined to do whatever we can to
augment our shipping tonnage and
promote the development of shipping as
best as we can.

Merchant Shipping

On the training of seamen and
officers—engineering and navigational
officers—we are spending as much as
thirty lakhs of rupees per annum and we
know, Sir, that we have recently decided
to increase the number of trainees in the
Dufferin from 50 to 65. Also, 1600
ratings are being trained every year. Let
italso be m
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recognised that in this particular sphere
of training of our seamen and officers we
have not so far asked for any
contributions towards the expenditure
incurred on this training, from the
shipping companies, although in other
countries it is well known, the shipping
companies also have got to share or foot
the bill for such training arrangements.

I will come to the last point now
regarding the references that have been
made about my statement in the other
House last year during Budget Session
and the background in relation thereto.
Sir, so far as the background is
concerned, clause 12 in the Bill as it was
first introduced, the people who drafted
this did not go much beyond what was
contained in the parent Act. The parent
Act in this case was the United Kingdom
Act. If one can compare—I will not go
into all the details—the provision of
section 1 of that Act and clause 12, one
would find that the provisions as
contained in clause 12 were an im-
provement upon those contained in the
parent Act. I will only refer to one
particular sub-clause which refers to
companies and individuals. It says:

"The ship shall not be deemed to be
a British ship unless owned wholly by.
persons of the following description

And here all Commonwealth citizens are
mentioned and so citizens of the
commonwealth countries can own a ship.
About bodies corporate, it says:

"Body corporates shall be owned
and subjected to the laws of some part
of Her Majesty's Dominions and
having their principal place of business
in the Dominions."

So under the old law too foreigners
could come and establish shipping
companies in India 100 per cent, and they
could ply ships under Indian flags. So,
we cannot say that the people who
drafted this Bill were so wrong about it
and it is obvious that the matter had
nothing
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[Shri Raj Bahadur.]

to do with the Policy Resolution as. such.
It has been explained to the House on
many other occasions that the registration
aspect oi shipping is completely separate
and distinct from the promotional aspect
of it. And it is in this contex that I would
like to refer to the difficulty that confronts
the Government. The policy Resolutions
of 1947 reads as follows: —

"The Government wish to add that
any company which finds it difficult to
comply with any of the conditions (a)
to (d)...."

I need not repeat them again, such a
company—

" . . .may apply for Government's
specific approval to its being treated as
an Indian shipping company."

Therefore, the discretion was there with
the Government, at that time also, and in
suitable cases, the Government could
increase the percentages from 75-25 to
any percentage that they chose. What I
said in the House was nothing more than
that. 1 said there "in suitable cases,
depending upon merits, we could
consider that question." I think my words
were clear. Each case should be and had
to be judged on its own merit. We could,
under the resolution, consider a request
for permission for larger foreign parti-
cipation if it helped us in promoting our
shippmg industry. If it aimed at the
expansion of the industry, another
percentage could be applied for or granted
depending on the merits of each case.
But, as the Minister for Transport and
Communications from t'me to time
pointed out, not even once has this
provision been made use of. In short the
whole thing boils down to this that
foreign participation could be accepted
upto 25 per cent, but in suitable cases the
power or discretion to increase it was
placed in the hands of the Government.
Therefore, in this Bill also we have to lav
that down and make it elastic. There was
a good deal of noise created in regard to
this

[ RAJYA SABHA ]

Bill, 1958 4298
particuiar provision pertaining to the
nationality clause. It was hardly

necessary. The proviso now makes this
section elastic. We might have easily kept
the. provision rigid but an elastic
provision instead of an inflexible one is
always Dbetter; because we are not
providing only for one particular situation
or one particular set of circumstances. We
are providing for all time to come, at least
for a foreseeable future. We do not and
could not like to change our law from day
to day, from year to year or from time to
time. Therefore, if the proviso is there, it
is for this purpose, though the percentage
can be reduced or expanded as the needs
of the situation demand. It would depend
upon the circumstances obtaining at a
particular t*me. Also, these policies or
these decisions will be governed
primarily by the needs of the nation.

We are all dissatisfied with the target
that we have set before us. It is only 9
lakh tons and we all know this is precious
little. It does not meet our requirements.
We want to have 15 or 20 lakh tons even
by 1961 or 1962, even before the Third
Plan. If there is any situation in which
foreign participation is needed to be cut
or enhanced we may perhaps do it. It can
then be considered. Otherwise, as has
been said time and again, we do not want
to make use of this provision to the
detriment of our Indian shipping
Companies or to misuse them in any
other conceivable way.

I may also submit, Sir, that if Mr.
Tankha had read my statement in the
other House a little further he would have
seen that what I said on that occasion was
that foreign participation by itself was not
an "unmixed blessing". "Shipping is our
life-line" and "foreign participation in
certain cases proves to be a double-edged
weapon." My statement there also was
completely in consonance with the policy
that each case of foreign participation
shall have to be judged on its own merit
if it went beyond the accepted percentage
of 25%. It is in that background that we
have got to consider
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this clause and I do not think there is any basis
or reasoning to say that the Government has
been vacillating in its policies or has not made
up its mind.

With these words, I think I can commend
the Bill to the House.

THE VICE-CHAIRMAN (SHRI P. N.
.SAPRU) : Mr. Amolakh Chand. Please be very
short, as we have got a long list of speakers. I
should be the last .person to ask you to be
short, but I mcannot help it.

SHRI AMOLAKH CHAND (Uttar Pradesh):
Sir, I have already spoken *or about 15
minutes when the Bill was to be referred

P. N
in five

THE VICE-CHAIRMAN (SHRI
SAPRU): Therefore, please finish
minutes.

SHRI AMOLAKH CHAND: All right, Sir.

What [ want to say is that [ am :grateful to
the Select Committee for accepting so many
amendments and scrutinising the whole thing
very well. But what I find is, when we come to
the National Shipping Board which -was
introduced by the Select Committee, they
could not devote much time —as much time as
they could give— the seamen the benefit of a
day changing it from four to five or five to
four. They had no time to look into this
National Shipping Board.

I would like to say that the function of the
National Shipping Board will be to advise the
Government on matters relating to Indian
shipping including development etc. and also
the Government may seek advise 'from them. I
wanted that where a procedure is needed, there
should be a procedure prescribed either by the
rules or in the enactment itself. Here what we
find is that they will have their own procedure.
All right. How many meetings they are to hold
in a year, we don't know. On what matters they
are to give advise, whether it is *only purely an
advisory Board, as you were pleased to
remark, I don't know.
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But I feel that more consideration should have
been given so as to give a clear picture as to
wrAt they expect from this with this big name
of National Shipping Board. What I find is
that probably the Governing Body of Dufferin
will also come within it because the new
constitution which has been circulated to
some Members—I happen to be a member of
that Governing Body for a long time—there is
no provision for Members of Parliament. I
think probably this National Shipping Board
will also govern the training ship Dufferin.
Anyway, I leave it there.

But I have some fundamental objection to
clause 18 regarding the  Shipping
Development Fund. As you have given me
only five minutes, I will just point out the
main defect, according to me. Now what is the
purpose of this Shipping Development Fund?
The idea is that there should be a body where
money difficulties may not come before the
shipping industry and wherever it may be
necessary, money may be available as easily
as possible. Supposing the Government, in its
wisdom, any day finds out that this Board is
not functioning well. Power has been given to
the Central Government under clause 18—and
I want to bring it to your notice as you are
presiding at the moment—which says:

"The Central Government may, by
notification in the Official Gazette, declare
that with effect from such date as may be
specified in the notification, the Committee
shall be dissolved."

It is just like a liquidation proceeding in a
High Court or in a District Court. What
happens thereupon? Thereupon all the
properties vested in the Committee shall vest
in the Central Government. That would mean
that all the funds about which the Select
Committee wanted to be very particular that
they may be available to the shipping industry,
would go over
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to the Consolidated Fund of India and not a
single pie can be taken out of it later on for
this purpose unless and until it is voted by the
Parliament. What I submit is they should have
thought over the matter and have provided
some method in the enactment itself that
supposing they want to dissolve the
Committee, there must be som, power
somewhere with some person—either with the
Director General of Shipping or with some
other Body or a small Committee—who may
function and the whole fund may not go over
or lapse to the Consolidated Funds of India.
The third point is this and I think this might
now attract the attention and if necessary,
either some amendment may be brought now
or after better consideration it may be
amended later on. The point I wish to deal
with is about the foreign participation. I am
sorry that persons interested have lobbied so
much that even one of the Members of the
Select Committee in his Minute on page 29
says:

Merchant Shipping

"I feel that the existing private shipping
interests have had their way."

Later on we find that even a proviso to the
definition of 'Indian shipping' has  been
accepted.

As there is no time for me to dilate on this
point about foreign participation, I feel that
the Government should come to a definite
decision and try to follow it for some years
and not waver like this.

Another point which I would like to point
out is about the introduction of decimal
system. When the Bill was being referred to
the Joint Select Committee, I wanted to ex-
plain it—because in that definition it was said
that a ship was supposed to have 64 shares—
that now the rupee has not 64 pice but 100
paise. (Interruption.) Now 1 find in the report
that they say that because of the introduction
of the decimal coinage system, the definition
has been

[ RAJYA SABHA ]
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changed. Now the ownership of a ship has
been divided into 10 shares and that one share
of it may include 5 persons. That is mentioned
in the-report. I can refer to it but I don't want to
take up the time of the House. What I submit is
that 1 congratulate the Committee for their
deliberations-and study on the spot and coming
to such decisions but they have overlooked
some of the important points. and I wish that
they may be corrected, even now. I support
the Bill?

SHr1J. S. BISHT (Uttar Pradesh): Mr. Vice-
Chairman, I am really grateful to you for
having given me this opportunity to speak on
this Bill because previously I failed in my
attempt in speaking on many other matters.
Probably it was my good-luck that Prof.
Thomas was absent this time and so I got my
chance. I must congratulate the hon. Minister
for Transport and Communication for his
being very accommodative, especially to the
Joint Select Committee which was, by his
kindness, enabled to go to the spot—to the
Ports and marine offices—in Bombay and Cal-
cutta. That enabled the Committee to make
considerable improvements in the Bill,
otherwise for lay-men it would have been
impossible to go-into all the technicalities and
details of the various provisions contained' in
the Bill. As you will see from the Report of the
Joint Select Committee Parts II and IV are
entirely the handiwork of the Joint Select
Committee, that is to say, the setting up of the
National Shipping Board and the Shipping
Development Fund. My hon. friend who spoke
last was anxious to> know as to why the
National Shipping' Board is made only as an
advisory body. The hon. Minister has already
given an assurance, which I have no doubt he
will repeat on the floor of this House that this
advice will, in almost all cases, be accepted by
the-Government and that is the form in which
it has been put on the Statute Book.

SHRI V. K. DHAGE: He said as much
yesterday, I think.
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SHRI J. S. BISHT: Yes. When the Bill is
finally passed, that assurance should be
welcome. That assurance was given of course
in the Select Committee and that was why this
proviso was accepted and also this Shipping
Development Fund which is a non-lapsable
fund. We should not be carried away by
clause 18 which is only for dissolution of the
Committee, which is only a rare thing but a
Statute has got to have certain such
provisions.

Merchant Shipping

Now we come to the most important
provision in this which was clause 12 in the
original Bill and which is now clause 21 in
this Bill. My hon. friend the Minister for
Transport and Communications will pardon
me and excuse me if [ say that he has been
rather too accommodating in this matter
because the original Bill contained a provision
that a company owning, say 100% shares by
foreigners could be registered under this Act
as an Indian ship. Well, frankly speaking that
was a mere copy, as the Minister just now
said, of the British Statute without regard to
local conditions obtaining in our country.
England is the premier maritime State in the
World.

THE VICE-CHAIRMAN (SHrRI P. N.

SAPRU): Not now.

SHRI J. S. BISHT: For over three hundred
years it held that position. Therefore, it was
even said—-Brita-nia rules the waves. And that
is why they founded a great empire. India is
only just beginning and she is just on the
threshold of a maritime career. And I think it
was only some oversight or some mistake on the
part of the draftsman that the original clause was
found in the original Bill. This was a matter
which was agitating the minds of the Joing
Select Committee. Evidence was led on the
subject by i all the interested parties, shipowners
i and all those who own these com- ' panies,
especially people who had made a heroic effort
in developing Indian shipping under very
adverse circumstances and against acute foreign
jcompetition. Andthe Joint Select I
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Committeee was of the opinion that the clause
needed very radical changes. And I may point
out, Sir, that if you look at the Report of the
Joint Select Committee, you will find that in
its proceedings of the 22nd July it has
recorded that this clause had to be modified.
At that time it was thought by the hon.
Minister that at least two-thirds of the shares
should be held by citizens of India and the
Chairman and the Managing Director should
also be Indian nationals. The Committee was
not agreeable to it and the question came up
again on rhe 23rd July before the Committee.
iUid the proceedings show that consideration
of clause 12 was again held over, mainly
because jthat point was not acceptable to the
Committee. Then you will note that on the
24th July the final draft of clause 12 came up
and there it was decided that at least 75 per
cent of the shares should be owned by Indian
nationals and that was the proposal which was
fully accepted by the Government at that time.

Sir, there are very cogent and strong
reasons why 75 per cent, should be fixed as
the proportion. In the 1947 Resolution of the
Government of India, that percentage had
been accepted as the basis of the policy of the
Government of India for developing Indian
shipping.  Secondly, under the Indian
Companies Act, there are a large number of
provisions which cannot be changed or
decisions which cannot be taken without a
majority of at least three-fourths of the share-
holders. It was found necessary, therefore, that
Indian  shareholders should have this
percentage so that they could never be
overruled by foreign interests. That is the
main reason why 75 per cent, was fixed as the
basis for the share of Indians and I think it was
a very wise decision.

Many arguments had been advanced. In
fact there was a proposal before the
Committee that foreign shares should be
allowed to the extent of 40 per cent. In fact,
there was a proposal that it may be allowed to
the
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extent of even 49 per cent.
ally am in favour
pation in the

I person
of foreign partici
development of our
industries. No under-developed

country can make progress without
such foreign participation, because we
have not got the necessary capital
with us. But so far as merchant
ships are concerned, it is an entirely
different thing altogether. It is not
merely an industry, but it is also our
second lines of defence. The whole
of our import and export trade, in
fact, depends on  our merchant ship
ping. We noticed that at the time of
the partition of India the job of the
removal of the refugees from one part
of the country to the other part was
done by Indian ships entirely. No
foreign ship came forward to help us
at that time. Similarly in case of
emergency, as for instance the Suez

crisis, or a crisis of some other kind
it is doubtful if any foreign ship
would be helpful, because their in
terests may lie elsewhere or their
sympathies may lie elsewhere  and
they will find a thousand and one

excuses not to help us at that time. So
this is our second line of  defence.
It is not only mere merchant shipping,
but it is merchant navy and it is vital

that Indians should have the dominant
interest in it. In fact 1 must state
there are small countries, one in

Africa—Liberia—and  another in
Central America—Panama—which
you will be surprised to learn have a total
tonnage registered under their laws, tonnages
fantastically large. Surely we do not want on
the Indian Register Indian shipping of that
magnitude made up in that manner. It is a
mere bogus thing. Anybody, any foreigners or
consortium of foreigners could come and
merely register themselves under the Indian
Act. Could you by any stretch of imagination
call that Indian shipping? There may be six or
seven or eight million tons. In fact Panama has
more than ten million tons. But that is not their
shipping at all. They have not the necessary
control over them. After all, ships are not
located in your country over which you have
physical
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possession or physical control. They are on
the high seas and at a moment Df emergency
hardly 10 per cent, of your shipping may be in
your ports. The rest 90 per cent, will be on the
high seas.

SHRIMATI SAVITRY DEVI NIGAM (Uttar
Pradsh): Even if it is 100 per cent., the ships
can be taken over by us.

SHRr1J. S. BISHT: That is quite true and the
hon. Minister has assured us many times. But
even if you allowed cent percent participation
by foreigners, would they ever invest their
money? After all, are you going to throw away
your hard-earned money in that way? You may
be interested in developing your shipping. But
nobody is going to risk his money on ships
which, as the hon. Member pointed out, could
be taken over overnight by passing an
ordinance or some such thing. Still you have
no physical control or physical possession over
them. You may pass a law on paper. In the
case of other industries like the steel industry
or the textile industry you have them located in
the country and you have got immediate
control and possession over them. You can ask
the army to march and take them over. But the
ships are floating on the seas and you cannot
take possession of them. Your taking over will
be merely a "paper taking over".

SHRIMATI SAVITRY DEVI NIGAM: Your
ships, if they are on the high seas can come
back.

SHRI J. S. BISHT; But you do not have
physical control or possession of them,
because they are away. Therefore, I am in
favour of not allowing foreign participation in
this and for once at least, I am in agreement
with the hon. Member, Mr. Khan, of the
Communist Party that no foreign participation
should be allowed here.

SHRI JASP AT ROY KAPOOR:
Walking into his parlour.

SHRI J. S. BISHT: In the other House the
hon. Minister has accepted
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a private Members' motion for adding a
proviso to this clause, namely, clause 21
which says:

Merchant Shipping

"Provided that the Central Government
may, by notification in the Official
Gazette, alter such minimum percentage,".

I would invite your attention to the word
"alter" occurring here. It does not speak of
adding to or substract-ing from. It may be
increased or it may be decreased. It may be
altered. But I hope the hon. Minister will
only increase it from 75 per cent, to 85 per
cent, and even to 95 and 100 per cent, and
never reduce it from 75 to 74 per cent. I hope
that is the

SHRIH. P. SAKSENA: The sense of the
House.

SHRIJ. S. BISHT: Yes, that is the 'sense of
the House and also the assu- jranee of the
hon. Minister, because ! we do not want
that by a backdoor method you should alter it
in a manner which is inconsistent with the
overwhelming decision of the Joint Select
Committee and the pressure of public opinion
which, I should say, induced the Government
to kindly accept that particular proposal.
That word "alter", as I said, is a very
convenient one. But it should mean only
that you can change it from 75 per cent, to
something more. It says that the minimum
can be changed. So you can change it from
75 to 85 or 90 per cent. In fact, the hon.
Member, Shri Dhage, has been always
anxious he has already given notice of an
amendment that it should be 100 per cent.
There may be technical difficulties. There
is for instance, the Mughal Line which is
already partly owned by British citizens.
That might create some sort of difficulty. If
you make it 100 per cent., then these ships
which  are already Indian ships will not be
registered as Indian ships and they will be put
in some sort of a difficulty.

We do not want to create any such
difficulty.
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THE VICE-CHAIRMAN (SHRI P. N.
SAPRU) : May I point out that the hon.
Member has taken more than ten minutes. I
am very very sorry but the time is limited.

SHRI J. S. BISHT: I understand it, Sir.
Therefore, with all these good points, I would
appeal to the hon. Minister to give an
assurance on the floor of this House and,
through the House to the whole country and
the shipping interests that if ever he alters
this percentage, he will alter it in the
direction in which my hon. fiiend, Mr. Dhage
points out which would gradually work up
to 100 per cent.

Dr. R. P. DUBE (Madhya Pradesh): The
previous speakers have been talking
about the legal points but I, not being a lawyer,
am not going to talk about legal points. I am
going to make a suggestion and I do not know
whether the hon. Minister will accept it or not.
I personally think that the target that the
Planning Commission has fixed so far as
the  shipping industry is concerned, that is,
900,000 tons, is I think most inadequate. Why
can't we increase that target? People are against
foreign capital coming in but the Minister
yesterday mentioned that Japan  was willing
to give hundred million dollars loan to
enable us to increase our shipping tonnage.
This will mean that we will get about 150 to
200 ships but the Minister said that we have
not got men to man those ships. It seems
that we  have not got the personnel to man all
these 150 or 200 ships. If that is the case,
why can't we take a little less so that we can
have forty or fifty ships? I am perfectly sure
that even these forty or fifty ships are not
coming in a day. They will take
some time before they can reach us and by that

time we can get the men to man them.
We have got seamen of our country
working in  other  foreign ships; these

people  could be drafted to our service. We
have got officers of Indian nationality
working in British ships and we can have those
officers and by that time we can also train more
officers. My contention is
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[Dr. R. P. Dube.J that if we have more
ships, we will be able to save a lot of foreign
exchange that we are at present spending by
way of payment of freight charges to foreign
companies. | think about 80 to 90 crores are
being spent on this account; I do not know the
exact figure but I think it is somewhere round
that figure. That is the main reason why I am
requesting the hon. Minister to think over this
question and not to just straightway reject it on
the ground that we have not got the men to
man them. 1 think if you cannot have 150
ships or 200 ships, you can have 40 or 50
ships.

Merchant Shipping

I have nothing more to say excepting to make
this request. I have not got time to go into details
and I also do not want to go into the various

clauses of the Bill which have been ' already
discussed by other Members.
Surt H. P. SAKSENA: Mr. Vice-

Chairman, I must thank you for the very kind
opportunity that you have given me to express
my views on this Bill. I begin with genuinely
and wholeheartedly supporting the
Merchant Shipping Bill which was presented
to us yesterday in a very patriotic speech which
was full of fervour and national sentiment, for
which again I congratulate the hon. Minister
who placed it before us  yesterday. Bya
very happy coincidence, Sir,  yesterday
when the Merchant Shipping Bill was placed
in this House, our Vice-Admiral Katari was
taking an Indian fleet consisting of ten
naval ships from the Port of Cochin, bearing
the name of Mysore—I wish the Deputy
Chairman were here as I would have referred

[ RAJYA SABHA 1

him to the State that he comes from— and
others for purposes of combined exercises to
be carried out under the tactical command of
Vice-Admiral Katari.

Now, Sir, so far as the 461 clauses of the
Bill are concerned, there is no necessity very
much to deal with them clause by clause for
the very simple reason that it all depends upon
how the instrument that the thing produces
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is made use of. It is only determined
by the person who places it before
you and the sentiment and the ferv-

our with which he is animated.

Sir, there are only a very few points I
should concern myself with and the most
important of them all is the entry of equity
capital into the shipping industry. None
whatsoever, by no means at all, should it be
permitted.

THE VICE-CHAIRMAN (SHRI P. N.
SAPRU) : You mean foreign equity capital?

SHRI H P. SAKSENA: Yes, foreign equity
capital. It should never be permitted to be
included in the list of moneys that we require.
Our indigenous shipping industry is making
headway. It has practically completed the
target of 900,000 G. R. T.

THE VICE-CHAIRMAN (SHrRI P. N.
SAPRU) : You should not strain yourself.

SHRI H. P. SAKSENA: I am not straining
myself. If you would very kindly put up with
me for a couple of minutes, I shall have
finished.

The good points of the Bill are, as has been
pointed out by other hon. Members, that for
the first time in the history of our shipping in
recent years of course—I am not talking of the
ancient times—we are going to have a national
register in which all the ships sailing on our
seas or on the seas of other countries will be
registered. The management has been
entrusted to the care of a Development Board
and the functions of the Board have also been
mentioned. There would be twenty-two
members and sixteen of them will be non-
officials. Only six will be the Members of
Parliament, four from the other House and two
from this House.

I have, Sir, always been a lover of nature.
Nature, Sir, is best represented by the best and
the most beautiful specimen of the handiwork
of men; including, of course, the women.
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And in order to appreciate the  [:lrmrrd Foa ; - -
handiwork of the men who have been H.m*‘u: m ? ﬂﬁ?ﬂ%éf‘? v
made in the manifestation of God , himselff ~ T#2#1 AW &1 =T % T & |

you have got to look upon the work that & T uraT mE fFoag g e A

has been presented by my friend .Mr. Patil, - - & ~ 5
Therefore, Sir, criticising it and looking at wr fT T A é Fﬁ ETE iﬂ'ﬂ’ w
it askance from this angle of vision or thatl  #TH #Z 4w &1 AT FOTET § FIATAT

angle of vision is not my line, and = T F =
therefore, Sir, I give my wholehearted ﬁngJ | 9 BR 4 T A AT

support to this Bill. AT gwdl F Aavy Ry F T
71 wfaw § ufgs g7 FmT Iz o
A gte Ao wdtw (i) Dr. R. B. GOUR (Andhra Pra-

T FATHA HEIEA, TZ UF AT T | desh): I think, Sir, the hon. Member

arar 3 5 sETaeET I 37 v may come straight 1o his point; He
2 : AT T OF T wants a Scheduled Caste representa-

FAT EATE AAT & | W4T & 974 | tive on the Board.

AT T BT AE FT AT W7 a8
FEAN A B & (A gar @ q
FTH FTA AT4 WA & AeATT H
fom oF Iawadz wr &7 fwin Gen
@t @1 # | 38 AW AT wEAT # |
4T I ww wged &1 (offer s =40
galeyr AWM F a1 gwT Aaw v ¥
e e e s e B A o
wlaeaifag =3 & 1

¥ g7 T woAq a8 & F 39
FEN AT WEE FETE 9N A9 7
W HIAT AT AT 17 FATE S@sr 420
Fogg TF I T e oww
Tegeam & fafew oo por 79 &
e &7 wEafa gé Wi s 9Im
agwe aw T oo gy oz
ST W 3R A A7 T # w)T qew
gadta o7 G A § ofr g7
g F fae vy w93 v B
A g Az g a5 faw
I T EF s A A
gfax ot fame 4 @ § a7 o3
feor 12 ™ B & wrfaw o9
SN A oy GEE ZET A S A
Fg wrer At s gar afEr o
% HTY AT T OTH OVEIS AT 3¢
i arFa Gvare & & v ¥ Al
TH A W FET FG AN AL B

sfte cfo ®Wlo  TIEWI® © 7T
qedeT 7z ¢ fF 5w o § o g
H 2 7 59 & g2 A F A&,
I WIS W samar § syEr fear
AT AT | T TR F frggeE A
=7 wfamsr anfy & o7 faes ade §
A% AT W WAT VERT F a8 AT
& a6 SwEr 4 S0RT TTRIEA
ooy =nfer | g s F A2 F wE
THIT F AW 0T 7T & | A1E A A
sraMuT Y g Ao # )
F wrare 413 W s wfafafe g aad
wagT A gl w7 e v A A
T Zn St oAg 3 F sy S,
wHr 7o fawme 70

FOA 13 T UEHATRZ  ACHAL &
ar § 7f 9w F wow nT W
MEmAZTame ) 79 297
gadr FT qrew # F osEw S
i aw o dfeETw ¥ 3w 7 w1
g foelt 7 € F 73w F WA v
aay 98 fawamr &) aF faa & Amw
#r Zfem & faw A 20 AvA wYAT VAT
oy & 3 AT suTET ¥ YIET IR A
AT R ET M E TR A AT E -

AT §9  FEAT 731 AEAT E )
fg oF 2 3 W7 T = F o
STAT AT ;AT &7 4m | o faw
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[t qto ATe ] |
| ATHIT FT 48 99 g [F 79 A=
H ST GOAT G FT A | 5 (o
% daaer fafmr @ &1 eqrer A
ageE § | §8% & wiaffas #1
agrar war § feeg arfast a9t wm
SAAT % A7 70 Em=edy F47 =T
gwer sfafalaen saq g ar'zd |

gl ata ug & f fadaly swafaat
i fadft swwdd & qear 97 fagRor
FLAT ATRA | FHIC AT HT WA
st forert 1 sivierar @i e |

AT & T ¥ oz, qa7, IIEET
AT FEATTFTLr TTHAT FOAT AAT0EH
Fiife a8 aga weaT §
gas gfrar 41wz o feafa wrew
7 & | =AW gl G §, A
qEAT AT ATlEa Wi IFT gL I
§ WOA-T AT AFTT AT | gafad
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T ardar 4z & fF wga A o faw 1
FHA ATAT T & A w4 zfezdt wy faAre |
O AT AT & | Y AV AE FEAE |
fe = Igva w1 FaeeTEd fEar s
atfza, zoer atawr Fem s
arfed, oifr w¥am w1 gz ® @ %=
gaTe aifew arge oz faa am 1 34%
g q

THE VICE-CHAIRMAN (SHri P. N.

SAPRU) : Please bring your remarks to a close.
I am sorry to have to ring the bell.

(Interruption.)

Al qfo Ao WA : AT ST ANT

zq a7 F1 ¥z &9 &, o
gfez & 507 &

(Interruption)

st efae 4t fraw: 39 Ay

wgtaa, waqw qa & wa gzedl 7 w2

grma i & fae yg mwma T

qre "o w0 oaa & feoga
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fa9a% ¥ g0 989 9B W e
av gATT a7 saver Fee fag ATAT o

i, §ae G<g A& w39 famw

e &7 wgqat e faww aga 59
T weeaqy fafer sdwr & fagm o
faie & | gafem s faage 9 fasme
F4 qAT gaTe o wraenw § fr o
dra ardt #r wie faga w1 § s
7 |

93T g A7 & R oA qeve &
yeara i favrg & wepaTe g deer
& wv 7% 3 fafafam sfre wr7e #e
FT ZNE Q0 F§ | 797 4 6
gfaad ST SYo FE1E & TG Alaw
G URTAT G ¥ BT F AT B9 &v
7@ & TIH A9 K FAT T AT
#ravr az f& fafer sar &1 gaan
fawrar, TaT aT weAT § v ag gare
o i o wea OF I A1 win
fedm a7 =% | wTgm AT A fE
‘ﬁqﬂﬁ'ﬁﬁ. & WTH FTe W7o ZTo Fl
WY ETE §, 9% U7 a1 9w a7 e 28
w1E SAlo Ao o F7 ufg g0 18Y%
T 2088 TF ¥ o Awal ¥ arz 59 2|
T AT | T HIAT §—AT 3T A O
A oY AT A & fgna & qw
T #e faw w fag aF 23
SETT BT ATA 23 FF qFg o WA |
a1+, 7§ 77 7T A fy 9T g
599 AT WAt o o & 47 9
TIAT ®AfTET AT 3 5 Q0 90T wYAT
gfead a7 & @ gaw ¢ 9 &
feema & ¢ F413 70 AT wET 7T AT
AT FT WG | AT, afs gw F a8
Fafadt 7gi & a1 4 qgar g fr owar
ZW 39 ez &1 faar witw gfaadr
Fiflzar gAaEe for go oo @ a7
qea g 7

I, 5% %7 ¥ aw fazal & w4
T AT AT @ ¢ T g R At aw xa
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w1 d97 wAT | gEfan @@ {fem
fafrr #t ¥fwima @1 q@d A
Far f6 §q wiegz fom & 1 waw ag
dqv &1 arar & a7 waw feafa asw
Frfr @ #i0F oF % W H4T T@q
A9 9% BW AW #1 = &5 54T T
are i Hftam o w1 0 e s
wd( wam | 747 war 6 599 700 a%5-
w3 1 &7 Arag o wiEAs o
IHA 4z at| ATh § % el gl
FT TEAEZH, BI(AT OHAZ FT THIF
& faaga adt o o At faw § 2
gy i sfawdt Sftew @ A7
yfgs 21 asar § guf gwre fafrr sam
® gamT wiaw Azl fawre & o,
gafy g1 mafr et f& ateaa 7
Zurt fa agT W § |

AT, UF AT AT ATA A A
T 28 3% efise A Fa g ) afz
& “go——rvo" T ﬁgﬁz qTq &
AT 30 TET 3 FF A FWA A 7
av faer waa & wdife sgraadT &
T wrawe TEr i faw @ d ) afy saw
Q7T WEIRT ZH 5T AGT At A R A
&7 #r fHar gnir 7 7w 77 wieA
graas & e, 066 e o
T THFIIH TT AT T AT FU4T
I A AT AGTA GUA T AT AHA |
gL arg f wg gw FOE ST w2
T ETH WY Q9 &, SO T E, 59 a4
qTFAE |

=Y T WA qFAAT 1 WITE[ 6w
g aff wr w1

wra 3T wriast g4t fomw - mdt 0w
arE 7 #@1 f w0 W€ &, 70 wA-
AT & WA sfEEdr fiqed &5 )
BT F ST A I F g
9T HIT arEAEt 7 g wred At
& T AW AT TATH AT 24 | W7 573
FET ®F § G wfrza s1q A1 wqen
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gift ar gare wifew A v A0
i wivT dfvew @ faia @@ @ 0
FART AT (99 IH77 ¥ A5 (97 F747
g AT & HIATT OF @7 F Fgar g€
F7 %0 § | gafaq & wwndi § 6 aw
i &t e Zfewn & ogv dva
#1 a3 gu fam el A
/17 w7 & 34 fafwr sgw &1 fFww
#47 i faq a3 wragEs w7 asaad
q F1] AT wTeA

AT, widr grer § AY drosy
#r§ 9 439 7 uF WO § F@r
f& 7 wrin fEfaadt fza &1 @rm
0T 6T 39 QO wgAw I | gafany
qA AWA A qRT & AZ &@AT
facga WISz A% Zrgw WT ATST Wiw
A AN AT £ fF ogm Aw wiw
HiTed T4 ABT §—0F T4 T T |
T ATAT 419 uE gaT i Feadr fs £
7 arzdr g fr odt a9 o zA
AT wETO, §fEAe & A4y
AT TR FAA KT AR TET FET ZAT
=H1fz7 |
[MR. DEPUTY CHAIRMAN in the Chair]

AW, FATH 9 F AT SrarsAl
Tz fFar mr 2, F sawr w@ee
w71 § wIT § g faq w47 wgey 45,
qATE 3T E | % s g f fam
ararao @t qfer g § v& awma A
fam s e wive FfeT w7 )
ST ZATT TRA FT rATEAT 8, 9] 1870
¥ THTAT §, AT A AT E

2 P.M.

"The Government of India wish to add
that any company which finds it difficult to
comply with any of the conditions (a) to (d)
above, may apply for Government's
specific approval to its being treated as an
Indian  Shipping = Company.  Such
applications will be considered by
Government in  the light of
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the reasons for which the Company asks
for special treatment and the circumstances
which prevent it from complying with all
the four conditions."

A AT g O FF 7 AT A P
qE AT 721 FAITE G | AT A Tofled-
T AT T AT T

ot Il o 3T AT T

sred Atfast 3@ forg - 97 472
977 & W7 79 fRemw @ & A A
arar & fr 2z zardt 9% ay9
wiw Fokia & a4 2w Wi ot

qIT 7

el

(foreign participation) 7
A K a7 mow anadr g 5 gl g
2 Zl "W Enre
T #7978 q17
wars fga aqrd ar &g wasdar feox
31 1T, AT 7 FEAL FLIAFA § | 59
ferar ot =T For 71 &0 | T AfAlom
wq IR o4 Tae ffera #i
AT ATSHZ ZHTT AT AT 26 39 ST
Y TETT AZT FOAT AT A

Gl

$3 AT

TEAE T

oft Fgerarafir oy e FilET

sreat avfasl 4t G - o e
T ag 9T & fF 7 797 <o H7
Yo [IFT FT OHIAZ O o | T9H7 29
940 FLIT HEFA TPIFT AT BT & &Y
§ 27 7 700 g9 7 FEe o £ 4w
aur gHq Wit zare fafen g o
gt off 1 &l | g

DRr. P. J. THOMAS (Kerala): First of all, T
should like to congratulate the Government on
this very important Bill. To my mind it is a
very r;0od work of consolidation and I think
the Government and its advisers deserve
credit for that, because all the old Acts and
decisions have been brought together and con-
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solidated in this. And I think it will remain for
a very long time as a very valuable piece of
legislation and Government has to be
congratulated on that.

Now, the most important point  on which
differences arose is about foreign ]
participation which is covered by clause
21. The  Government has already made
provision for 75 per cent, of the directors
being natives of India and all that, and
therefore the necessary safe-guards have been
provided, and so if the foreign participation
is 25 per cent, or even more, not much harm
can be done to the country. After all, in
these days when foreign exchange is so
much in demand in the country, when we are
unable to increase our exports, we certainly
must depend upon either loans or equity
capital from outside. Now, loans are not going
to  be of much use, because first of all,
they are not so easily  available and
secondly they throw a great burden upon us.
The companies that  take loans will be very
much hit and they will have to carry a
heavy burden and some of them probably may
go phut if you insist on only loans
being taken by them.

As for the proviso under clause 21 about the
Government being given special power to
change the ratio of foreign participation, I
think it is a wise decision. After all we all
believe in State action and therefore it is best
that we leave it to the Government as advised
by the Board. And so long as a strong man like
our present Minister is in charge, I have no
doubt that Government will see to it that
foreign participation is to our advantage and
not against our interests. And we have also got
very important people in our shipping world,
people like Shri Ramaswami Mudaliar, who
know all about these things. He has told the
Select Committee the difficulties he has had to
encounter in the shipping conferences, but
with a strong Minister and a strong Govern-
ment here he will be very much stronger. |
hope other companies also will come up; after
all we have got
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only two companies now which are
participating in the conferences. We require
more companies in the conferences and the
Government must help these new companies
and thereby make India a stronger participator
in these conferences. It is only thus we will be
able to raise our shipping standards to higher
and higher levels.

I have only one point to mention. Now, the
-word 'continent' has been used for India in the
clause on definitions and geographers, I do not
think, would agree to that. Probably it is found
in some earlier Act and it has "been copied in
here. At least now we must correct that to
'sub-continent'. "The area of India and
Pakistan may be rightly called a sub-continent.
Even China which is far larger and more
populous than India has not called itself a
‘continent’. Therefore it is desirable that we
should correct that word. I have not given any
amendment but I do hope the hon. Minister
will look into the matter and change the word
into 'sub-continent'.

SHRI S. K. PATIL: Mr. Deputy Chairman, [
am extremely grateful for the reception that
has been given to this Bill. The fact that as
many as 24 Members have participated in the
discussion and made a good many
constructive suggestions is proof positive of
the very keen and live interest that this House
takes in this Bill. I shall confine myself to only
just one or two points because if I just go on
referring to all the criticisms about all clauses,
it may drag me on to other fields and the
particular point which I want to emphasise
might not get that much attention which I must
give to it. Therefore I shall address myself
mainly to clause 21 which defines Indian
Shipping and on which there have been all
these criticisms and suggestions. Incidentally I
would tell you—the House has a right to
know, as some charges have been made that
the Government have been shifting their
position, changing their policy and so on ancj
so forth—a word in explanation as to how this
Bill came to be introduced, how this 25
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came in, how even 100 per cent foreign
participation merely for registration purposes
came in, and how even this 51-49 ratio came
in. It is not due to any change of policy or
attitude on the part of the Government—not
that I am ashamed; if the Government want to
change it in the larger interests of the country
the Government have every right to do so—in
this particular case it has not so happened that
there was any change in policy. Therefore I
owe an explanation to the House.

So far as 100 per cent. foreign ' capital for
purposes of mere registration alone is concerned
I explained in the other House that supposing
merely for purposes of registration any ship
with 100 per cent, foreign capital wished to
come here and put itself on our register
subjecting itself to all the rules and all the laws
of this country, I not only that but to all the
regulations I even of taxation, then surely the
Government thought, the drafters who were
responsible for drafting the Bill thought, that
there was nothing wrong because it was merely
for purposes of registration and not for any
development or promotional activities where
Government loans etc. would have to be given.
It was not going to be bad even if the larger
interests of the country were taken into
consideration.

So far as the 25-75 ratio is concerned, I think
one hon. Member rightly said—I have also
explained it  elsewhere—that it was purely
notional and symbolic from the very beginning
because when we parted from Pakistan a
situation arose when there was no company in
India which could claim that it had 100 per
cent. Indian capital because  the  shares
were held by j people whose nationality
was doubtful and it is doubtful in some cases
even now. Therefore  Pakistani citizens,
Burmese citizens, people who were! with
us 20 years, 11 years and 10 '/ years
back, were all participants and I  they had
shares sometimes to the tune ' of 10 per
cent., 15 per cent, and 20
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[Shri S. K. Patil.] per cent, and so on.
Therefore it was thought that in order not to
make any mistake at all that no disqualification
should apply to any  particular industry by
reason of its shares being held by people who
were non-Indians, a wide margin of 25 per
cent, was putin. That is how this 75-25 ratio
came in the 1947 Resolution. But
whether it is 25 or 51 or 49, as I said, I have
always held that it is notional; it is symbolic.
In other countries also it has not been taken
advantage of. 1 have gathered some
material and it would be very useful to the
House to see as to how other countries which
are maritime countries—maritime
powers they call it—and which have got larger
mercantile marine, in some cases over 30
million G.R.T. and in no case below 4 or 5
million G.R.T., have acted in this matter. It
will be very interesting for us to note that.
Now, I am not taking the very small countries.
Some countries have 50 per cent, so far as
their legislation goes and important among
them is France which is a great maritime
country. Greece has got a large merchant fleet
and Haiti, they have got 50 per cent,
participation of their own which means
naturally 50 per cent, foreign; it is of course in
law, in theory, but not in practice. Now
51 per cent, ismajority; 50, cannot call
majority, but 51 per cent, is majority.
Now Belgium which has got a big mercantile
marine—and they also build ships for others—
has got 51; Germany has also 51. These are
countries  which have got mercantile marine
and they are also builders; they build ships for
the rest of the world. Now, Italy is a big
maritime country and in Italy something is
very significant which the House should
know. In the original Act of Italy, that is,
the Act that was made in 1942—and it is not
very ancient—they had said that their capital—
it means the indigenous capital of Italy—
should have a predominant interest. That was
the expression used. 'Predominant
interest', whatever it is, would mean that it is
more than 51 per cent. It can be anything.
But the actual expression used
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was 'predominant interest', But in 1952
they themselves thought, ten years afterwards,
that the word:; 'predominant interest' had got
to be defined. Why that should arise for a
definition I am not prepared to say. I do not
know. But when it was denned, the definition
was that the national capital must be at least 75
per cent.—exactly the thing that we are having
today. Now, coming to some other countries,
it is 66 per cent, in the case of China and
Denmark. And in U.S.A. it is 51 per cent, so
far as the theory goes. But there also for their
coastal trade it is 75 per cent. That we have
got. Now, it may be said that these might be
the figures, but there also it is 51 and 75.
What I am quoting is this that they are
notional figures in the sense that advantage has
not been taken by the foreign equity capital, by
anybody there, according to our  information.
If it were so, I could now explain the position
which would appear  very curious indeed.
References have been made to Panama and
Liberia shipping. Panama has got somewhere
about 4 to 5 million G.R.T. and Liberia has got
7 million G.R.T. Now, they are ships which
are called flags of convenience. Why is it so?
Panama and Liberia are small countries and
they are not really interested in increasing their
shipping. Because there are not those  drastic
laws and taxation and other things there,
it pays the investors to go and invest their
money in Panama  and Liberia and they can
make  profit. Therefore, you will see that all
the 4 or 5 million G.R.T. in Panama and 7
million G.R.T. in Liberia, perhaps more
than 90 per cent, of it, belongs to the non-
Panaman and non-Liberian people, because
they are the flags of convenience. Anybody
can invest money there. The laws by
which restrictions are imposed by  other
countries are not there. Also, there are not

these drastic taxation laws there. And,
therefore, they can make some profit.
Therefore, let us not compare ourselves

either to Panama or Liberia.

Now, I would go a step further and say
that those people who feel
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that possibly other countries will come and
invest money in India should know that many
people from the United States and the United
Kingdom are investing money in the Panaman
and Liberian shipping. Now, may 1 ask in all
humility

Merchant Shipping

SHRI JASPAT ROY KAPOOR:
have nothing to be afraid of.

So, we

SHRI S. K. PATIL: No. What I am saying is
that if it were possible for any equity capital—
I am arguing a different thing—although in
theory and in law the other people could go
and invest money, they are not investing. If
they were investing money, why should the
people in the United Kingdom and U.S.A. go
and invest money outside? It is because they
find that it is convenient for them to do so. I
am merely saying so because all these
percentages that exist elsewhere are merely for
purposes of legislation. I call it symbolic; call
it notional. You may call it in any way . . .
{Interruption) . 1 am not yielding, because I ¢
do not want that the chain of my argument
should be broken. The time at my disposal is
very short. What I am told is that many people
here seem to imagine—and I wish I were in a
position to share their confidence—I have got
the greatest respect for the views expressed by
my hon. friend, Dr. Kunzru. I have listened to
him with rapt attention, because he is entitled
to that. If there was anything in it then indeed
the advice of an elder statesman, of a wise
man, I would have been easily prepared to
take. He said—and there is nothing wrong
about it—that I am rather stubborn in my
attitude. In all humility I would tell my hon.
friend, Dr. Kunzru, that I may be. I am not
quarrelling with him, because he said so. But |
am much too practical in life to be stubborn in
anything. And if I really knew that my national
shipping was going to get that kind of help
which sometimes people imagine they are
going to get I would not even appear to be as
stubborn— mnot that I have been—as
sometimes
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people feel that I am stubborn. I shall tell for
very good reasons that this is not going to
happen.

You will see that apart from the fact that
ship is a second line of defence, etc., very
rightly it has been pointed out by some of the
Members that shipping is a kind of a vital
industry, where the national laws are going to
be so drastic in times of emergency that
anybody who wants to engage in equity
capital or share capital ought to be afraid in
engaging in it, because it is not like any other
industry.

Another thing is that in 1947 when we
made our last policy about shipping, there also
not only the percentage of foreign
participation was 25, but there was a proviso
which was read by the hon. lady Member here
that wherever any company found or anybody
found that by inviting or having mdre
participation of foreign capital, the company
could go on better, the Government had
reserved the right of considering the case and
even allowing that company to have a larger
participation than 25 per cent. One such
company, I am told, came and it was pointed
out that they wanted some 33 per cent or
something. Even when it was granted, we had
the smell of it, but I have not seen the
substance of it, of any capital coming from
anywhere. What I am telling is that even
during the last eleven years, in the very forma-
tive stages of our ship-building, when it was
open to the Government to have a little larger
participation if the foreign capital was coming,
we did not even try it. We did not believe in it.
The Government does not go in for it. Apart
from that, the Government has not got the
monopoly of wisdom. Other people might say,
why did you not try, because we are having
foreign equity capital in many of our concerns,
loans also from many concerns. But there was
no offer up to date of anybody who is
prepared to have that capital. It appears as if
foreign capital is waiting in the lobbies,
waiting merely for the door to be opened.
You invite it by changing
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[Shri S. K. Patil.] this Bill and the foreign
capital is coming, seems to be nothing short of
a hallucination. Such a thing does not exist.
And, therefore, being a practical man, I look to
these things. While there is no chance of
getting it anywhere and I am not getting it, yet
I am making enemies of people who are in it
and who are doing something about it and so
on. By a curious coincidence and for different
reasons altogether, as it were, you find the
communists, the ship-builders and shipowners
and the Government, all have come to one
conclusion. There is nothing wrong about it.
There is nothing sinister about it. The reasons
may be different, because the communists do
not want or the leftists do not want that there
should be any outside capital for other resaons,
because the foreigners should not come. The
Government wants that in such a vital trade we
need not -have any interference of the
foreigners, because it is a very vital trade. The
shipowners, because they have got larger
ships, do not want that the foreigners should
come and help some other company and have
it. It is true. I understand all those reasons. But
the fact is that all these three elements, looking
to be so very opposed to each other, have
ultimately come in one pool, which ultimately
really protects the national interests of this
country and I think like a practical man it is
my duty to accept that position, and I do not
say that because you belong to another group
therefore the things are wrong. Therefore, Sir,
while the foreign capital in that sense is not
forthcoming, everybody said and my friend
Shrimati Savitry Devi Nigam said, how can
we build all that tonnage without foreign
participation? In what dreams she got it, from
where, that this capital would rush to India,
with the help of which I am going to build
those ships, t do-not understand. If she says
the source of foreign capital I could really go
and have it —I wish she says that. I have got
that proviso added in her interest in order that
all those dreams could be realised and that
the foreign capita]
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could be utilised, if there is a foreign, capital
of that type.

I have the greatest respect for my hon. friend
Mr. Sapru. He advanced a very curious
argument which I did not understand. He says
that if we have got these companies in India,
these companies are trying to,, monopolise,
that Scindias have got more shipping, and so
on and so forth. It may appear like that.
Nobody went to the help of Scindias when they
were in difficulty, but they are in difficulty all
their lifetime. Even, accepting the argument
that he does not want that sort of capitalism in
India and that therefore he wants that we
should do something to rebut it,, if capitalism
comes from outside he is prepared to accept it.
I cannot understand that. If there is a feeling,
that certain companies alone will monopolise, I
share that feeling and L shall do everything in
my power to> see that such a monopolistic
tendency does not grow in the country. There
are many things in the hands of the
Government. Have you noticed that we got
them credit, irrespective of whether the
Scindias is a big company and the others are
small, because there was some possibility of
adding to our shipping? We have taken the
view that they have got the enterprise with
them, not because the enterprise is expressed
by the large tonnage, but because of the
presumption that they have enterprise. Even it
they are-small companies we are going to their
help and we shall give loans to all of them.
Therefore, in order to checkmate the
monopolistic tendency in this country, we need
not open the door to foreign capital and say
that you may come. May I ask who is the
foreign capitalist? After all the most difficult
thing to attract is the money. If anybody in this
hon. House believes that the money is so easy
to get, that you have merely to whistle and the
money will be coming, it is not a correct
assumption. In the face of most of the
draconian measures that we are adopting here,
which we are putting on the Statute Book, who
is going to put money in equity
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capital I do not understand. =~ What are the
things that we lay down? The principal
place of business of the company must
be in India.  That is not very important
from the point of view of equity capital
participation. Then, not less than three-fourths
of the total number of directors of the
company are going to be  citizens of India.
They are there even if you do the other things.
Then, the Chairman of the Board of
Directors and the Managing  Director are
also to be citizens of India.  The
managing agents of the company are to
be citizens of India, or if a company is the
managing agent it has to satisfy the
requirements specified in subclauses (i)
to (iv). Therefore, may I ask, Sir, when you
have got all these drastic restrictions, apart
from the vital nature of this industry,
apart from the supreme sovereign rights of our
State in times of emergency when it can
overnight, by ordinances, bring shipping
completely, one  hundred per cent., under
the control of the National Government—
even if  you forget these factors and come
to the other factors which are ~ known  as
commercial factors, which person is going
to have his equity capital in a big way, 40 per
cent, 49 per cent, or 50 per cent., in a company
of which at least three-fourths of the Directors
are Indians, of which the Chairman of the
Board of Directors and the Managing Director
are Indians, and of = which company the
managing agents also have got to be
Indians? Therefore, you could see that
sufficient precautions have been taken so that
we are not overwhelmed in any way.

Then under the Companies Act if you want
to have special resolutions passed, it lays
down that we have got to have a majority of
two-thirds and so on. A time may come when
we have got to pass a special resolution.
Shipping also is a line where the freight has to
be decided, where sometimes even favoured
treatment has got to be given to some. Many
things are to be done. There are various kinds
of secrets which are not necessarily to be
divulged in the
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presence of other people. Therefore shipping is
not like other industries. It has been pointed out
by hon. Members that it is a good thing that the
physical existence of other industries is on the
land. But shipping is a floating business, and
unless you have got hundred per cent, your own
men or a considerable majority of them, which
position we want so far as the seamen are con-
cerned, you could not be sure,. I because the war
has shown many many examples where the
shipping of the countries has changed hands on
the seas because the ships have no exact
location. Therefore, Sir, it is not a question of
my wanting them, it is not a question of any
stubbornness on my part, but I see no sign, not
ray of hope anywhere that the foreign, equity
capital is wanting to come.

Then, my hon. friend Shri Himat-singka
has suggested that if you take it as a loan, that
would be a dangerous thing, and therefore
equity capital is good. If you take it as equity
capital, even a layman will understand
that he has also to share those losses. My
friend is a very shrewd businessman. If I tell
him if there is a prospect of the company
incurring some loss in the near future, I am
sure at any rate that he will not put one rupee in
that company.  He expects that the foreigners
will really put their money in  equity
capital knowing fully well that all these res-
trictions are there—I am not talking of
emergency restrictions but the restrictions that
are in the Bill. Sometimes it may happen that
if you make losses, those losses should be
covered. I do not mean to suggest that it is
going to happen, it is just an argument.
Then, again, if you make any profit, the
profits have got to be repatriated. It
may appear sometimes that we are in a haste
in order to complete our target and we possibly
find that there are no other means. But
these means are doubtful means. These
means do not help the shipping. If there
are one ortwo offers 0 me from
somebody saying "if you merely increase it
to 25 per cent or 30 per cent or 35 per
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[Shri S. K. Patil.] cent, we are prepared to
put our money in it" and so on, then, at any
rate, if not in principle but for expediency,
sometimes we could have that. Therefore, Sir,
my humble submission is that it is not
possible. Therefore any increase in the shares
of the equity capital is not really good and it
may bring a lot of disaster and difficulty with
it, and therefore Government is of the opinion
that we should not encourage it.

Then, Sir, you will see why I had accepted
that proviso. There also you could see that in
Parliament after all the decisions are the sum
total of the feelings expressed by the House. If
there is a door opening, there should be some
possibility of opening this if foreign capital is
coming, and the Government for sometime at
any rate until we are able to tide over the
present emergency, should have some kind of
power to alter that if need be. When 1 found
that opinion was gathering in the other House,
then I thought of such a provision, and
knowing both the Houses fully well and the
views of the Government I thought there was
surely no risk in accepting that. It is not for the
change of opinion that it has been accepted.
The House knows fully well the policy of the
Government. Even then we thought, if some
foreign capital was coming, why should we
not take that power? Of course that can be
withdrawn at any time by coming to this
House. So, that is why that proviso has been
added.

Then my friend Shri Avinashilin-gam Chettiar
said that two things might happen. It is true that
legally it may happen and I am wholeheartedly
with him when he. makes that suggestion that in
that proviso you have not said that the majority
that is the Indian share capital, cannot go below
51 per cent. Government can alter that,
Government can bring it from 75 to zero, and
may take 75 to 'even 100. Therefore, that is
not in ¢
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the proviso, and that is right. If I may
say so, it is not any omission.

Another suggestion was that if there was a
larger percentage of the foreign equity capital,
it would also be represented in the managing
agency and therefore for that reason there
should be some amendment. Although as I
have conceded, there is some point legally,
actually when you consider it for practical
purposes, it has no meaning at all, for the
simple reason that apart from the
Government's decision—I am not asking you
to simply accept Government's assurance, after
all assurance is something different from a
Statute or a Bill; a Minister may give an
assurance but it has not the same importance
as the provisions of a Statute; therefore assur-
ances are to be taken for what they are worth.
My hon. friend Mr. Chettiar is not prepared to
take the assurance of the Government. I am
sure he will take it, but apart from that there
are other considerations which I now urge, and
the considerations are that three-fourths of the
Directors are going to be Indians, and even if
the foreign capital increases, the Chairman of
the Board of Directors and the Managing
Directors are also going to be Indians. Under
the Company Law we have got sufficient
protection, and there you find that it is the
Directors ultimately who are responsible even
for the managing agency, for what they will do
and what they w'll not do. Under that, these
directors will be able to exercise the requisite
control over the managing agent. Section 368
of the Companies Act, 1956 expressly
provides that .

"the managing agent of a company,
whether appointed before or after the
commencement of this Act, shall exercise
has powers subject to the superintendence,
control and direction or its Board of
directors."

That Section also imposes a further restriction
on the Board of directors. They are to act
within the provisions of the memorandum and
the articles of association of the company and
be subject to the restrictions contained in
Schedule VII. Whatis Schedule
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VII? One of the restrictions contained in
Schedule VII is that the managing agents
cannot purchase or esell any capital assets
except where "the purchase price or the sale
price, as the case may be, is within the limits
eprescribed by the Board of directors, eetc.
That means, the whole power of it has been
given to the Board of directors. I am merely
suggesting this that we need not cut so fine as
that, for the many reasons that I have given.
But although that Act or that proviso is there
and it will there, it is there merely as a sense of
security or *confidnce to some members that if
any such thing comes, the capital should not
run away or fly away. There is some power
with the Government that in some
circumstances, the Government can take
advantage of it, "Therefore, it has remained
there and so, there is no fear on that ground.
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The other ground is that the other
conditions are so very drastic. A man may say
that I will put 40 or 50 or 60 per cent, of my
capital. I do not mind your directors or
managing agents. Everything will be there.
Yet, I am putting the capital. I have not got
that life-long experience. Any business man
can come across this and has come across this.
Therefore, I do not find that there is any
particular need of that part—100 per cent. I am
merely stating that legally that point is correct.
A slight amendment here or there may be
made. But there is no need for it. »

I do not want to take up the time of the
House. There have been many things that have
been stated. I can assure Shri Rohit Dave
there—and today, the reply has been made by
my "hon. colleague—that so far as the seamen
are conerned, I began my speech by saying
that all these things which are really very
exhaustive and -which we must do for the
welfare of the seamen have not been done in
this particular Bill because this Bill was not
intended to be so complete as we would like to
have it. We shall have to change the Bill som,
time and I give him an assurance that I have
sgiven before that whenever we feel
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that we can do something in order to promote
the interest of the welfare of these people, the
Government will be only too willing to do
that.

With these few words, once more, I
congratulate this House for the very
constructive and practical way in which they
have looked at this Bill. I would humbly
appeal to them to give us a chance, when we
are having this Bill and our national shipping.
This House is competent—and the other
House is competent—to change the law any
time that they like. There are no real conflicts
in our national interest. Therefore, with that
opportunity and with the wholehearted co-
operation which both the Houses of
Parliament have given us, I have not the
slightest doubt that there will be no difficulty
in completing our target. Nobody should be
anxious that the loans may not be
forthcoming. I did not tell you a sort of a
story, but something that has happened and a
few loan offiers have come to us. They will
come to us and there is nothing wrong in
getting these loans. Equity capital is a fixture.
It makes a large amount. If you take the loans
they ar, not heavy. They sit lighter than the
equity capital because there is no enlargement
and it is possible to have them. As I said in the
other House, the loan was a hundred million
dollars. But we did not want it, as I said. You
can say we can get 200 ships out of that. We
are not prepared to have it. We ourselves have
reduced it to twenty-five million dollars. 1
have not processed it till now. Even those
twenty-five million dollars will give you not
on, or two, but forty to fifty ships and you
require 16 or 20 in order to finish the target of
nine hundred thousand tons. I am not myself
satisfied with that target of nine hundred
thousand tons. We must go on. And if you got
this loan and if you aie able to process this
loan, this will give us another two hundred
thousand tons. Possibly, we shall have more
than a million GRT within the Second Five
Year Plan. Therefore, let us not criticise each
other. We have done it in a practical manner.
It does not harm anybody. It is really
processing
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[Shri S. K. Patil.] our opinion and the
national' policy in regard to the national
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12. "That at page 4, at the end of I line
19, after the word 'ship', the following be
inserted, namely: —

shipping.

With these words, I commend this Bill for
the consideration and acceptance of the
House.

MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill to foster the development
and ensure the efficient maintenance of an
Indian mercantile marine in a manner best
suited to serve the national interests and for
that purpose to establish a National
Shipping Board and a  Shipping
Development Fund, to provide for the
registration of Indian ships and generally to
amend and consolidate the law relating to
merchant shipping, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now
take up clause by clause consideration.

m We ought to close this Bill by three O'clock.
There are forty-four amendments on a number
of clauses. Therefore, I would request hon.
Members to be very short and speak only on
important amendments.

Clause 2 was ?dded to the Bill.
Clause 3—Definitions

SHRIN. C. SEKHAR: Sir, I move:

11. "That at page 3, after line 43, the
following be inserted, namely: —

'Explanation.—Notwithstanding
anything contained in this subclause,
vessels of any tonnage so employed may
continue to be manned by officers
holding home trade certificates of
competency obtained between 1952 and
the date of commencement of this Act
after which date such holders can serve
on a vessel below three thousand tons

(Nl

only'.

—

'and also any officers holding home trade
certificates ~ of  competency  plying
home"trade or foreign going ship'."

(The above amendments stood also' in the
names of Shri Bhupesh Gupta,. Dr. R. B. Gour,
Shri V. Prasad Rao, Dr.. A. Subba Rao and
Shri P. A. Solomon.)

SHRINAWAB SINGH CHAUHAN: (Uttar
Pradesh): Sir, I move:

29. "That at page 3, lines
the  words 'mot  exceeding
thousand tons gross*' be deleted."

38-39,
three

30. "That at page 3, at the end of
line 43, for the words 'or Burma'
the words 'Burma or on the Red Sea,
Persian Gulf and East Coast of

Africa' be substituted."

MR. DEPUTY CHAIRMAN: The clause
and the amendments are now before the
House:

There are no speakers. (7o Shri Raj
Bahadur) Do you accept those amendments?

SHRI RAJ BAHADUR: No, Sir.

SHRI NAWAB SINGH CHAUHANi: 1
withdraw.

SHRIMATI SAVITRY DEVI NIGAMr He
wants to withdraw them.

Amendments Nos. 29 and 30 were,. by
leave, withdrawn.

MR. DEPUTY CHAIRMAN: (T<f Shri N.
C. Sekho.r) Do you want me to put your
amendments to vote?

SHRIN. C. SEKHAR: Not necessary.

Amendments Nos. 11.

leave, withdrawn,

MR. DEPUTY CHAIRMAN: The question
is:

and 12 were, by

"That clause 3 stand part of the Bill."

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 12 were added to th&-Bill.
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Clause 13—Seamen's Welfare Olfficers

SHRIN. C. SEKHAR: Sir. I beg to move:

Merchant Shipping

13. "That at page 11, for lines 26 to 28,
the following be substituted, namely: —

'13. (1) The Central Government shall
appoint seamen's welfare officers at all
major ports in India and in such other ports
outside India as the Government may

(N}

consider necessary'.

(The above amendment also stood in the
names of Shri Bhupesh Gupta, Dr. R. B.
Gour, Shri V. Prasad Rao, Dr. A. Subba Rao
and P. A. Solomon.)

MR. DEPUTY CHAIRMAN: The clause
and the amendment are now before the House.

SHRI N. C. SEKHAR:' I have nothing
particular to add, but I want to make only one
point in this particular clause as to where the
officers should be appointed. My point is that
at all major parts these welfare officers should
be appointed, in which Cochin and Kandla
also should be included. That is my point.

SHRI RAJ BAHADUR: We cannot accept
this amendment because the word 'shall'
unnecessarily restricts us and it is also not in
consonance with the latter words which occur
in. the amendment itself—namely, "as the
Government may consider necessary." Both
cannot go together. Apart from that, we
appoint welfare officers for wholetime only at
such ports where there is a good quantum of
work sufficient to keep them engaged. We
have got them in Bombay, Calcutta, Madras
and in certain foreign ports. So, it is not
necessary and we can even now do according
to our needs.

MR. DEPUTY CHAIRMAN: The question
is:

13. "That at page 11, for lines 26 to 28.
the following be substituted, namely: —
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'13(1) The Central Government shall
appoint seamen's welfare officers at all
major ports in India and in such other
ports outside India as the Government

"

may consider necessary'.
The motion was negatived.

MRr. DEPUTY CHAIRMAN:
question is:

The

"That clause 13 stand part of the Bill."

The motion was adopted.
Clause 13 was added to the Bill.
Clauses 14 to 20 were added to the BilL.

Clause 21—Indian Ships SHRI' V. K.
DHAGE: Sir, I move:

1. "That, at page 14, for the existing
clause 21, the following be substituted,
namely:—

'21. For the purpose of this Act, a ship
shall not be deemed to be an Indian ship
unless owned wholly by persons to each
of whom either of the following
description applies:—

(a) acitizen of India; or

(b) a company which satisfies the
following requirements, namely:—

(i) the principal place of business
of the company is in India:

(i1) hundred per cent of the share
capital of the company is held by
citizens of India;

(iii) all the directors including the
chairman and managing director of
the company are citizens of India;
and

(iv) the managing agents, if any,
of the company, are citizens of
India or in any case where a
company is the managing agent, the
company satisfies the requirements
specified in sub-clauses (i), (ii) and

(iii)."
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SHRIMATI SAVITRY DEVI NIGAM: Sir, 1
move:
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2. "That at page 14, line 13, for the word

'seventy-five' the word 'sixty' be
substituted."
SHRI T. S. AVINASHILINGAM

CHETTIAR (Madras): Sir, I move:

4. "That at page 14. lines 15 to 20 j
be deleted."

Dr.R. B. GOUR: Sir, I move:

5. "That at page 14, line 16, for the word
‘alter' the word 'raise' be substituted."

6. "That at page 14, line 17, for the word
'altered' the word 'raised' be substituted.

7. "That at page 14, line 18, for the word
'altered' the word 'raised’ be substituted."

(The above amendments also stood j in the
name of Shri Bhupesh Gupta.) |

DRr. H. N. KUNZRU (Uttar Pradesh): ' Sir, I
move:

8. "That at page 14, after line 20 j
the following further proviso be in
serted, namely:—

'Provided further that the following
categories of share capital will be regarded
for the purposes of this sub-clause, as held
by citl- I zens of India, when held by;

(i) persons of Indian descent

domiciled abroad:

(i) persons domiciled in States

protected by India under treaty
obligations;

(iii)  persons domiciled  in
neighbouring  countries to  be

determined by the Government of
India and notified in the Gazette of
India.""

Dr.R. B. GOUR: Sir, I move:

15. "That at page 14. lines 15 to 20 be
deleted."

16. "That at page 14, line 21, for the
words mot less than three-

[ RAJYA SABHA] ,
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fourths of total number of the words <all
the' be substituted."

17. "That at page 14. lines 27 to 29,
the words 'or in any case wnert-a
company is the managing agent the
company satisfies the requirements
specified in sub-clauses (i), (ii), (iii) and
(iv)' be deleted."

SHri JASPAT ROY KAPOOR: Sir, I
move:

31. "That at page 14, line 13, for the
word 'seventy-five' the wora 'sixty' be
substituted."

SHRI P. S. RAJAGOPAL NAIDU
(Madras): Sir, [ move:

33. "That at page 14. lines 15 to 20
be deleted."

(Amendments Nos. 15 to 17 also stood in
the names of Shri Bhupesh Gupta, Shri V.
Prasad Rao, Shri N. C. Sekhar, Dr. A. Subba
Rao and Shri P. A. Solomon.;

SHRI JASPAT ROY KAPOOR: Sir, I
move:

34. "That at page 14, line 16, after
the words 'Official Gazette' the fol
lowing be inserted, namely:—

'which notification shall be laid for not
less than thirty days before each House
of Parliament as soon as may be after it is
made and shall be subject to such modi-
fications as Parliament may make during
the session in which it 13 so laid or the
session immediately following.'"

Suri P. D. HIMATSINGKA
Bengal): Sir I move:

(West

35. "That at page 14, line 20, for
the words ‘'specified in this clause',
the words 'specified in this sub
clause' be substituted."

Suri JASPAT ROY KAPOOR: Sir, I
move:

36. "That at page 14, after line 20,
the following further proviso be in
serted, namely:—

'Provided further that the voting right
in respect of every share held by a
person other than a



4339  Merchant Shipping [ 23 SEP. 1958 ]

citizen of India shall be half that of the
right of a citizen of India in i respect of a
share held by him in the company.' "

SHRINAWAB SINGH CHAUHAN: Sir, I
move:

37. "That at page 14, after line 20,
the following further proviso be in
serted, namely:—

'Provided  further that following
categories of share capital will be
regarded, for the purposes of this sub-
clause, as held by the citizens of India,
when held by—

(i) persons of Indian descent
domiciled abroad;

(i) persons domiciled in States
protected by India under treaty
obligations;

(iii) persons domiciled in
neighbouring States having special
treaties with India and ordinarily
resident in India or I having property or

business connection in India.' "

SHRI
move:

JASPAT ROY KAPOOR: Sir, I

38. "That at page 14, line 21, for
the word 'three-fourths' the words
‘eighty per cent' be substituted."

SHRI P. D. HIMATSINGKA: I move:
39. "That at page 14, line 28, for

the words 'the company' the words
'the managing agency company' be
substituted."

1 also move:

41. "That at page 14, line 29, after
the brackets and figure '(ii)’, ithe words
'without the alteration under the authority
of the proviso thereunder' be inserted."

MR. DEPUTY CHAIRMAN: The clause
and the amendments are before the House.

SHRI V. K. DHAGE: In the amendment as
cyclostyled there is a little mistake.

Bill, 1958 4340

DRr. R. B. GOUR: Does not matter because
it is going to be rejected in any case.

SHRI JASPAT ROY KAPOOR: May I
suggest for your consideration, subject of
course to the suggestion being accepted by the
other movers of amendments, that those hon.
Members who have had their say on the
subject matter of the amendment may please
accommodate others who have had no say on
the subject matter of their amendments?

MR. DEPUTY CHAIRMAN: I leave it to
the good sense of the hon. Members.

Suri V. K. DHAGE: I will not speak now.
I have spoken before but I wish to point out a
mistake in cyclostyling here in sub-clause (iii)
of the amendment. 'All the directors including
the chairman and managing agents . . ." is
cyclostyled, but it should be, instead;
'managing director of the company are
citizens of India.' 'Managing agents' are
covered by sub-clause (iv). I have spoken
already and I will follow the suggestion of
Mr. Kapoor and I will give him the chance to
speak.

MRr. DEPUTY CHAIRMAN: Shrimati
Nigam. One or two sentences.

simaft wfast e sqmaTelE
wgred, S, it afew aew T 39
fegg a1 w@@ 3T @9% @ & §q
R8¥y ¥ HHT wWT aF, Su feareamT
F AR A1 #18 ghmdt divew wif
i = | 5 AT § 98 ¥
2 f 3 gw <ff 7w @it 7 38 -
A ® wwT 9w Ty ( Ravio )
¥ T F1 AT AR Uy w1 FE
o foiwzaw e &8 fow a1, 8
T AT R FA sl dfaeg
awdy oft ¢ afew gfw zoF o @
fadas 1 aroHl § ITRIRT AR
wterr awy w1 W QY 9T A
fae frar § Tofas @31 freme & foom
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[ fraet i faaw]

qgar 1 A1 feafa /8 w3 A a8
gfadt Ffoze madr FaifE @
qifesr wga 37 9T femsts 7 &1
star f 33 70 faa F1 97 590 T/
a1 91 | AT 7 37 9AT feas o ALl
F4r a1 7 fasary & F g7 g |
®¥A ®igzd T8T qOPT

7aé am @ 4g medr ¥ 5 oA
difaa 7 7z Sraa & f wrd wiva shedt
#frzer gt o arefr & A7 IF WA
gaens AT wT{rE FT 797 Afgg

FqifF IAFT AT A5 2 )

qrady am, AT 7 o Yo
T wa Rz HETT &7 faaT s 1
9% 50 GHTT 71 T war B i gfw
BUTE A1 47 & 497 “JRE ATIA W
feda"” gt & sar e fasz  amgm
#1 37T fow? F74 g #ar, f5 we q
FOAY 1€ AT2% § FATE FTA G at
29 I 7T HIA TG T AR IGF AL
§ qa 47 wig 2 fF a1 e anme
# w77 g #fa s7S T £ afEq
aETAl ® Wed |, qAE AR FEvE
qTHT qAAT FHEA A T AN
LA ¥ 799 Z9 9Ar F¢ 999 & &
Wi el $T w A A T 41 @t dw
IT O K27 ST & qq wifzdw grw
wfqsTe 574 FTCF a7 E | odr fealfy
7 g7 #rf /AT qE g qFar & Mg
FEE HieT AT o &7 a1 AT
Ffaza |

safmn § amdra fafes agaa
¥ WAl FEdr fF T grema 7 7 99
gd=He &1 SGTT HT A, A@ ar 7
qreA, =30 Faw g F T A )
emu T. S. AVINASHILINGAM

CHETTIAR: Mr. DeDuty Chairman, I don't
move amendments on flimsy
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grounds. I have two reasons for moving this
amendment. One is, I am against any provision
to be incorporated in law which gives such
blanket powers to the Government—it may be
our Government today, it may be another
Government tomorrow— which may nullify
the purpose of the Act itself and the provision
which I seek to omit today gives such powers.
That is one of the reasons why I stand before
you to move the amendment. I know the fate of
the amendment but it is a matter of principle
that I don't like, I don't wish, I don't think it is a
good legislation which contains such powers
like this. Number two is, it was the unanimous
decision of the Select Committee. I read it last
time and I don't propose to take the time of the
House in reading it again. After the decision
had been taken, there were no indication of any
kind that an amendment like this was being
moved and accepted; As far as I see and as far
as I have observed, it came very suddenly
before the Lok Sabha. I think an amendment
like this should not have been accepted. Hon.
Mr. Patil has accepted the reasons behind my
amendment and it was very generous of him to
have accepted the reasons but I think he should
have found the courage to accept the
amendment and to go back to the Lok Sabha
though it is usual that bills are not usually sent
back to the Lok Sabha because it takes time. In
a matter like this where an amendment will
really improve the Bill and the reasons for that
having been accepted, the Government should
accept this amendment and face the Lok Sabha
even at the cost of some time. In view of these
reasons, even knowing very well the fate of the
amendment, I am very much constrained to
move this amendment.

DRr. R. B. GOUR: I would be very happy if
the hon. Minister accepts Mr. Chettiar's
amendment No. 4, in list I, because he wants
to delete the proviso itself which is the
unfortunate proviso that has crept in the Bill
from the debate of the Lok Sabha which
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was not there when the Bill was thoroughly
discussed in the Select Committee. I am told
and the report of the minutes of the Select
Committee show, that the Select Committee
had discussed this issue of foreign partici-
pation rather at great length. Lot of pressure
was brought on the Government to modify its
original formula .and bring down the Indian
participation. Nevertheless the Government
'thought it fit to modify it. Just now rthe
Minister said—he has a good word eeven for
the Communist Party—tha* all of us were
unanimous en this point that the Indian national
interests will *have to be safeguarded. Having
accepted that and having also told us, being a
practical man that he is, he *should be the last
person to remain stubborn. I don't know why
he got -this proviso included—such a general
proviso—which actually completely -nullified
the clause relating to 75 per ecent, and 25 per
cent. Our suggestion is, if the Government
wants power, let them have it for raising this 15
per cent. First let them not have it. In fact we
see suddenly problems are Twought like that
there are some Pakistani nationals, some
Burmese nationals, some nationals of Indian
origin living abroad and they become problems
and therefore this whole  thing becomes
necessary. There always these small
shareholders come, when land reforms come,
the old landlady comes where she has half an
acre that is being cultivated by somebody. In
shipping also, the small man comes. He may be
in Pakistan, or Burma or anywhere. T would
agree if Dr. Kunzru's amendment is accepted
that all those of Indian origin who are abroad
will also be considered as Indians.

SHRI BHUPESH GUPTA (West Bengal):
Why?

DRr. R. B. GOUR: Does not matter.
SHrRI BHUPESH GUPTA: I will “explain.
Dr. R. B. GOUR: That is a different

matter. | concede, suppose you accept ifliese
things, it is a small thing. Now

[23 SEP. 1958 ]
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it is not a question of a Rs. 10 share or so.
What is most important is when we mean
'foreign', we mean foreign big business control
on the coastal shipping. He brought into the
argument the instances of France, Italy and
other countries, such maritime countries, such
advanced capitalist countries, where in spite of
a 49 per cent, and 51 per cent, participation or
a 50 per cent, and 50 per cent, or even 75 per
cent, and 25 per cent, they have no difficulty
in practice. That is true, but they are States
where the national economy is very strong and
so there the problem does not arise., whereas
we here are a weak nation as far as this is
concerned and we have a weak national
capital and so here is vhe place for all these
big foreign capitalists to try to invest and
through their investments pursue a policy of
actual intervention and then completely take
over the control of the shipping industry.
Therefore, we have to be more guarded. It is
not necessary for France or the United States
or Britain to be guarded, because they are very
strong. In fact they are so very strong that they
create problems for weak nations like
ourselves. And so to equate our Bill with the
law that a maritime country like France or
Britain or the U.S.A. has, is not to take into
consideration the fact that we do not stand on
the same footing of strength, with that strength
of capital and of national economy as France,
Britain or the U.S.A. So we very strongly
stress this point. Firstly, it is beyond our
understanding why you want it here. You
yourself say that no foreign capital is coming.
Then why have it? This morning you said that

MR. DEPUTY CHAIRMAN: That will do.

DRr. R. B. GOUR: We are told that we are
going to complete our target without any
foreign participation. If that is so, why do you
want foreign participation? If nothing is forth-
coming, then in practice, there is no problem.
Then why have it in theory? It is not merely in
theory. It will not
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[Dr. R. B. Gour.] rest there. You are really
opening th<> flood-gates and that' is why we
are apprehensive. This is a disastrous proviso
and it should go. If you want power, that
power should be to raisS it from 75 per cent.,
not to lower it.

Merchant Shipping

MR. DEPUTY CHAIRMAN: Dr. Kunzru.

Suri BHUPESH GUPTA: Sir, I would .

SHRI H. N. KUNZRU: He had better speak
first.

MR. DEPUTY CHAIRMAN: All right.

SHRI BHUPESH GUPTA: I am very
grateful. It was very kind of Dr. Kunzru to
have given me. the chance to precede.

I think I should first clarify the point about
this amendment.

MR. DEPUTY CHAIRMAN: Be brief. We
have to complete all stages of the Bill by three
o'clock.

DRr. R. B. GOUR: That will not be possible.

SHRI BHUPESH GUPTA: I will be brief.
But I cannot put it in exactly two or three
words. I think I should immediately clarify
the position my colleague was speaking
about. He was saying this by way of a conces-
sion.

MR. DEPUTY CHAIRMAN: So you are
opposing him?

SHRI H. N. KUNZRU: I think the hon.
Member should clarify his own position and
not that of another hon. Member of his Party.

SHrR1 BHUPESH GUPTA: No, I am not
amenable to giving concessions so easily. But
my colleague is a very kind hearted person
and when he saw Dr. Kunzru was making this
suggestion, he was for making this conces-
sion. That is the point. But here I may make it
very clear that it is not

[ RAJYA SABHA ]
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a question of people of Indian origin or not. If
thev ar® of Indian origin, then they must be
eitner our nationals or the nationals of certain
other States. If the person is not an Indian
citizen, then he must be the citizen of some
other State, and just because he has an Indian
origin, we cannot accept him for the simple
reason that his State would be in control.
Suppose a person of Indian origin is living in
Britain. Naturally not he but the British
Government will have control. What we are
aiming at in this matter-is not to give any
opening for any control by a foreign power or
foreign State and our shipping should be
entirely national. That is our approach. If we
cannot get that much assistance, then naturally
if some people who are foreigners are to be
allowed, then we will better have people of
Indian origin rather than those who have no
such origin at all. That is the position.
Therefore, there is no contradiction between
the stands. It is a question of how much we can
get them to accept.

I am greatly surprised that the Congress Party
or some Members of the Congress Party are still
trying to pressurise argument, or shall we say, to
pressurise some people with the suggestion that
this quota should be reduced, that from 75 per
cent, it should be 60 or 40 per cent. We are
opposed to it. We want our shipping to be
entirely national. I do not accept the suggestion,
no matter from what quarter it comes, that we
cannot build our shipping industry unless and
until we kofow to the foreign interests or their
agents in this country speaking for them. I say
there are people outside. I am not meaning hon.
Members here. But there are certain shipping
interests in the country who say that foreign
participation should be there in order to ensure
their infiltration into our economy. Sir, this is a
dangerous trend in our economy. I can
understand loans from foreign countries. I can
understand ships purchased with the help of the
suppliers' credits from the United I States or the
United Kingdom. I can;
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understand this kind of foreign assistance on
such loan basis. But for the life of me, I
cannot understand why when we are go.ng to
build our shipping industry, foreigners should
be given some vested interests by way of
equity capital. If it is the view that they should
hold our shipping industry to ransom, let them
do so. We shall seek assistance elsewhere. We
know how to act in such circumstances. But
let us speak—if I may use the expression—
from a position of national Strength in
economic matters. We are building our
economy on independent foundations and it is
possible to negotiate loans from other
countries with a view to buying ships for our
mercantile marine. Therefore, we need not
feel any defeatism or pessimism as some
Members of the Congress Party seem to do,
despite their majority which they feel at some
points of time. So this is the important point.

Sir, shipping industry is a vital industry. It
is the life-line of our trade. So we should see
that there is the minimum, only the least
possible scope, for any kind of actual or
potential interference by foreign powers under
whatever cover it may be.

(Time bell rings.)

Therefore, we would not like the
Government to make over or to mortgage our
shipping industry in this manner. I would
congratulate the hon. Minister. He has been a
good and tough nationalist and he should
accept our amendment. Have the power to
raise the Indian quota.

MR. DEPUTY CHAIRMAN: That will do.

SHrRI BHUPESH GUPTA: That is what we
have been asking.

MRr. DEPUTY CHAIRMAN: He agrees
with you.

SHri BHUPESH GUPTA: He does not.
Will he accept the amendment?

MR. DEPUTY CHAIRMAN: Not your
amendment. But he agrees with you.

[ 28 SEP. 1958 ]
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SHRI BHUPESH GUPTA: Thank you, very
much. You have discovered this agreement
and I am grateful to you. Then why not give
expression to this agreement in the shape of
the enactment? What comes in the way when
we two agree? Sir, you are a very right-
minded person and you have pointed out
agreement. In honour of that, let him agree to
accept this amendment. What comes in the
way? Are they the British and American
vested interests? Therefore, we press our
amendment.

SHrr H. N. KUNZRU: 1 shall briefly
explain my amendment. I have asked three
categories of persons to be treated for the
purpose of holding shares in the shipping
industry as citizens of India. They are:
Persons of Indian descent domiciled abroad,
then persons domiciled in States protected by
India under treaty obligations, and third,
persons domiciled in neighbouring countries
to be determined by the Government of India
and to be notified in the Official Gazette. 1
shall take the second and third categories first.
Now, when speaking of persons domiciled in
States protected by India under treaty
obligations. I have in mind States like Sikkim
and Bhutan. Can any harm come to us if we
allow people in these States to have the
opportunity of holding shares in any equity
capital that we may offer? They may not take
any shares. But there does not seem to be any
reason for not treating them as Indians.

SHrR1 BHUPESH GUPTA: Can I ask a
question?

SHRI H. N. KUNZRU: Certainly.

SHrRI BHUPESH GUPTA: Take for instance
Bhutan. There we do not control municipal
matters. Suppose in Bhutan there is a foreign
concern which is interested in a shipping con-
cern and so some people come and take
shares. Thus the foreigners will come through
the backdoor. Seemingly, this may sound a
very fine sentiment, but it may well be open to
them to come indirectly into the picture.
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3PM.
SHRI H. N. KUNZRU:
regarded as an Indian ship.

It will not ) ;be

MR. DEPUTY CHAIRMAN: Dr. Kunzru
we have to take up some . other business.
We will continue this on Thursday. Tomorrow
we are discussing Planning.

Dr. R. B. GOURI The ships can wait for
some time. They have run .aground.

SHRI JASPAT ROY KAPOOR: I find from
the agenda papers circulated for tomorrow that
we will have some time.

MR. DEPUTY CHAIRMAN: This will be
taken up on Thursday. Tomorrow we are
discussing Planning.

SHRI JASPAT ROY KAPOOR: But only
for three hours, I suppose.

MRr. DEPUTY CHAIRMAN: You will get
the revised agenda paper.

MOTION RE GANGA BARRAGE
PROJECT

Dr. A. N. BOSE (West
I beg to move:

Bengal): :.Sir,

"That the statement on the Ganga
Barrage Project, laid on the Table of the
Rajya Sabha on the 2nd September, 1958,
be taken into consideration."

The statement gives a picture of the
problem of the Ganga but it does not go far
enough to elucidate all the points involved. It
is rather too brief. So, for the enlightenment of
the House. I shall go into some problems of
the river Ganga. This river. Sir. is the life-line
of Northern India. The Ganga river with its
branches and tributaries starts from East
Punjab.

MR. DEPUTY CHAIRMAN: The Itime
allotted for this discussion is two 1
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hours. I have got four names with me and so
Members will please adjust the time and be
short as far as possible.

Barrage Project

DR. A. N. BOSE: This river which starts

from East Punjab flows right up to West
Bengal. In Bengal it bifurcates into two
branches, one branch flowing into the East as

river Padma and one  branch going down
through Bengal as Bhagirathi-Hooghly to
descend into the Bay. This Bhagirathi-Hooghly
channel is fast deteriorating owing to heavy
deposits of silt. The drainage capacity of the
ichannel has been seriously affected because of
this silting causing congestion and flood.
[This phenomenon  has led to several very
serious consequences. I shall deal with them
one by one. In the first place, the upward
progress of the tidal flow from the sea has
iceased causing high bores in the lower reaches
of the river. Sand bars have been formed at
frequent intervals as a result of which
navigation from the sea to the port of Calcutta
has been seriously impeded and Calcutta is fast
losing her shipping. In the second place,

as soon as the monsoonends every
)year, "the  supply of fresh sweet water
along the channel goes down alarmingly.

Saline water rushes into the channel from the
sea. Now, Calcutta is entirely dependent on
the river ~ Hooghly  for  drinking water.
The water of the Hooghly is also used for
industrial purposes. It is serving factories
which have  grown up in the riperian regions
along the banks of the river stretching up to 70
miles and these mills have been heavily
damaged because of the salinity of water.
[Equally, if not more, has been the casualty in
the locomotive engines. The boilers of these
engines using salt water have been
lerievously  and irreparably damaged.  The
result has been irregularity in the running of the
trains and further frequent civil commotions.
The third result is the chronic visitation of
floods.  Floods have been caused because of
the silting up of the channel. The frequent
flood devastations have inflicted heavy in-
juries on the six prosperous rice grow-




